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BEFORE Hon’ble NATIONAL
GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELHI

Original Application No. 589/2022

Brahmanand Tiwari .... Applicant
Vs.
State of Maharashtra : .... Respondent (s)

AFFIDAVIT ON BEHALF OF MAHARASHTRA POLLUTION CONTROL BOARD IN
COMPLIANCE OF ORDER DATED 29/5/2023

|, Satish H. Padwal, aged about 51 years, occupation - Service, the Regional
Officer of the Maharashtra Pollution Control Board at Navi Mumbai, having my office at
7" Floor, Raigad Bhavan, Sector 11, CBD Belapur, MPCB, Navi Mumbai, do hereby state
on solemn affirmation as under: -

1. | say and submit that the Ministry of Environment, Forest and CC, Govt of India
has granted Environmental Clearance to M/s Deepak Fertilizers Ltd for Isopropyl
Alcohol on 24.2.2006. NPK on 2.09.2019 and third EC from State Environment
Appraisal Committee (SEAC) , Govt of Maharashtra for Gas based Power Project
on 11.5.2011. Copies of Environment Clearance are enclosed and collectively

marked as an “Annexure - I”.

2 | say and submit that the MPC Board has granted consent to operate for operation
of DG Set (20 KVA) with amalgamation of existing consent to operate under Red
/LS| subject to certain terms and conditions vide letter dated 3.1.2023 which is
valid upto 31.3.2026 and engaged in the production of Fertilizers and
petrochemicals products, METHANOL, LIQUID CO2, WEAK NITRIC ACID (Plant
No. 3), CONCENTRATED NITRIC ACID (Plant Nos. 1,2 and 3) & Gas based
captive power plant of capacity 16.9 MW. A copy of said consent to operate dated
3.1.2023 is enclosed and marked as an “Annexure — II”.

| say and submit that,
A. Water & Wastewater Aspect:
The water budget of the Respondent Industry is as below:

. [Particulars Consumption (CMD) [Effluent (CMD)
Industrial Cooling 6724 1516
Processing 1024
Domestic Purpose 56 52
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The Respondent Industry has provided effluent treatment plant of the design \\iﬁ
capacity 4800CMD comprising of process waste collection tank, reaction tank ™=
-1, Clarifier flocculator, Collection Tank (IPA Effluent), Aeration Tank (IPA
Effluent), Clarifier (IPA Effluent), Reaction Tank-IIA Ammonia Stripper-I,
Collection Tank, Reaction Tank-Il, Denitrification Tank (Stage-I), Denitrification

Tank (Stage-l), Clarifier, Denitrification Tank (Stage-ll), Clarifier Denitrification

Tank (Stage-ll), Clarifier, Dissolved Air Floatation (DAF), Final Polishing Tank.

This is followed by RO of capacity. The RO reject is being utilized in NPK
fertilizer manufacturing unit in the premises. The said Respondent Industry has
provided positive discharge with strainer, also installed online monitoring
system for the parameters pH, TSS, COD, BOD, Ammoniacal Nitrogen,
Fluorides at the outlet of the ETP and connected to the server. Industry has
provided auto sampler and 3-way valve system. The treated industrial effluent

is discharged into CETP for further combined treatment.

. Air Pollution Aspect:

The Respondent Industry has four numbers of boilers based on Natural Gas as
a fuel with individual stacks. Also, Industry has Methanol Primary Reformer &
Heat Recovery Steam Generator and provided Scrubber to Weak Nitric Acid
Plant-3.

. Hazardous Waste Aspect:

The Respondent Industry is generating hazardous waste in the form of Spent
Catalyst, KMNO4 Sludge/ Process Residue, Spent Platinum Rhodium Catalyst,
Spent/ Used Denox Catalyst Spent ion exchange resin, etc. the disposal
pathway as per consent is common facility i.e., Mumbai Waste Management
Ltd, and authorized parties and regularly submitting form-4 through the online
module.

. Legal Aspect:

The Respondent Board had issued Proposed Direction on 12.7.2020 to the
Respondent industry on the ground that industry has not taken adequate
measures and found discharging acidic effluent/acid in storm water drain which
is located towards Kasardi River side and violated the consent conditions No.
Schedule IV (20) & (21) as well as not lifted all acidic effluent in ETP even after
7 days of leakage incidence and forfeited a Bank Guarantee of Rs. 5 lakh and
obtained fresh Bank Guarantee of Rs. 10 Lakh. A copy of said Proposed
Direction is enclosed and marked as an "Annexure - llI".

In view of steps/measures taken by M/s Deepak Fertilizers Ltd, the Board has
issued interim direction vide letter dated 17.9.2020 which are as follows:-

. Industry shall install 360-degree camera at periphery alongwith the riverside
to keep watch /check on any illegal discharge into river.

ii. Industry to submit internal record /report of the acid leakage incidence that
took place on 26.6.2020 to the Board.
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Industry shall make arrangement /provision of online continuous monitoring
for parameter pH at storm water drain which leads to Kasardi River.
Industry shall collect the Kasardi river water sample near bund at back side
of industry for analysis on fortnightly basis and to submit the analysis report
from NABL accredited. laboratory of the same to the Board regularly. The
Respondent industry has submitted a response vide their letter dated
25.9.2020 and submitted stated compliance of the aforesaid Interim
directions. A copy of interim direction and said reply dated 25.9.2020 is
enclosed and collectively marked as an "Annexure - IV".

| say and submit that the MPC Board has granted renewal of consent to operate
u/s 26 of the Water (Prevention and Control of Pollution) Act, 1974 and u/s 21 of
the Air (Prevention and Control of Pollution) Act, 1981, Authorization under Rule 6
of the Hazardous and Other Waster Management Rule, 2016 subject to certain
terms and conditions to M/s Smartchem Technologies Limited
after demerger dated 7.12.2022 which is valid upto 31.3.2026 and engaged in the
production of Fertilizers and petrochemicals products, Ammonia, WEAK NITRIC
ACID (3 Plants), Technical grade ammonium nitrate and AN Melt, Multiple grade
NPK fertilizer, Calcium Phosphate, Hydrogen & CO2 gas, Gas based captive
power plant of capacity 9 MW. A copy of said consent to Operate is enclosed and
marked as an “Annexure — V",

| say and submit that,
A. Water & Wastewater Aspect:

The water budget of the said Industry is as below:

Sr.No. |Particulars Consumption (CMD) [Effluent (CMD)
01 Industrial Cooling 8823 1703
02 Processing 639
03 Domestic Purpose 77 70

The industrial effluent generated is treated in the effluent treatment plant having
capacity 4800 CMD, which is combined ETP with M/s Deepak Fertilizer. The
treated industrial effluent is discharged into CETP for further combined
treatment.

B. Air Pollution Aspect:
Industry has 02 nos of boilers based on Coal as a fuel which equipped with
ESP followed by individual stacks. Also, Industry has Ammonia Primary
Reformer and Ammonia Storage Fare based on Natural Gas as fuel. Industry
has provided stack of about 84 m height to AN. Prilling Tower as per consent
condition. In addition to this. Industry has provided 5 Scrubbers attached to
NPK process-1, NPK process-2, WNA Plant 1,2, &3 respectively.
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C. Hazardous Waste Aspect: ol &
Industry is generating hazardous waste in the form of Waste or residues o
containing oil, Chemical sludge from wastewater treatment, Spent Platinum
Rhodium Catalyst, Nickel Catalyst from Reformer etc. the disposal pathway as
per consent is common facility i.e., Mumbai Waste Management Ltd and
authorised parties and regularly submitting form 4 through online module.

D. Legal Aspect:

The MPC Board has issued Show Cause Notice to this unit on 3/12/2021 for
fugitive emissions near WNA plant, strong smell of ammonia near CO2
refrigeration/ Compressor section and other non-compliances. Also issued
direction to not to commence AMP plant activity without obtaining prior
permission of the Board. Through this directions bank guarantee of 25 lakhs
was forfeited and fresh bank guarantee of Rs. 50 lakh was sought towards
compliance of this directions and consent conditions. Interim directions were
issued on 30/09/2022. A copy of said Proposed Interim Direction dated
30/9/2022 is enclosed and marked as an "Annexure - VI".

| say and submit that, the Hon’ble NGT has constituted a joint committee vide
Order dtd. 16/09/2022 in Original Application No. 589/2022 filed by Brahmanand
Tiwari, which comparing members of Regional Office, MoEF & CC Nagpur, CPCB,
Municipal Commissioner, Panvel Mahanagar Palika, District Collector and State
PCB. Accordingly, MPCB has constituted committee vide order No.
MPCB/RO(BMW)B-221003FTS0048 dtd. 03/10/2022 in which MPC Board is
Member Convenor and the then Regional Officer, Navi Mumbai has submitted
Joint Committee report before Hon’ble NGT vide email dated 27/2/2023 being a
nodal agency.

| say and submit that, the respondent Industry M/s. Deepak Fertilizers Ltd. has
submitted a response to the said Joint Committee report dated 22/3/2023 in which
submitted “Time Bound” Action plan towards compliance of various
recommendations of Joint Committee. A copy of the said Action Plan is enclosed
and marked as an “Annexure — VII”.

| say and submit that, the Board will ensure time bound compliance of Joint
Committee recommendations.

| say and submit that, on behalf of Chief Secretary, State of Maharashtra in
compliance of order passed by this Hon'ble Tribunal dated 28.2.2023, the Deputy
Secretary, Environment & CC Department Govt. of Maharashtra has filed affidavit
before Hon'ble National Green Tribunal on 25/05/2023 in which details of the
Respondent Industry & Action initiated by the MPC Board has included, hence, the
Board is requesting to consider the content of the said submissions on behalf of
the Respondent MPC Board.

his
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;A'/(/T. “I say and submit that, the MPC Board has prepared list of Chemical industries

N 23 '/'located in the MIDC Taloja Areas as per the orders passed by Hon'ble National

’/ Green Tribunal on 04/8/2023. A copy of the list of Chemical industries in Taloja
Area is enclosed and marked as an “Annexure — VIII".

| say and submit that, the Respondent Board is regularly carrying out surveillance
of the industries located in MIDC Taloja area and initiating legal action under the
provisions of the Water (Prevention and Control of Pollution) Act, 1974 and the Air
(Prevention and Control of Pollution) Act, 1981 and the Hazardous and Other
Waster Management Rule, 2016 in case of violations noticed during the visit. The
Respondent Board has issued 14 nos. of Show Cause Notice, 53 nos of Directions
and 12 nos of Closure Directions since 1st April 2022 to till date, the list of
industries is enclosed and marked as an “Annexure — IX".

This report is filed in compliance of the order dated 04/8/2023 of the Hon'ble
Tribunal on behalf of the Respondent No. 5 Maharashtra Pollution Control Board.

Solemnly affirmed at Mumbai.3.... this 2, day of August , 2023.

For & on behalf of
Maharashtra Pollution Control Board

(Satish H. Padwal)
— Regional Officer-Navi Mumbai

Advocate:
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Annexure - |

F. No. J-11011/218/2004- |1A 1l (1)
Government of India
Ministry of Environment and Forests
(IA Division)
Paryavaran Bhawan
CGO Complex, Lodhi Road
New Delhi - 110 003

E-mail: pb.rastogi@nic.in
Telefax : 011-24367668

Dated February 24, 2006
To,
Shri 8.C. Mehta

Managing Director

M/s Deepak Fertilizers & Petrochemicals Corpn. Ltd.
Plot No. 32, Sector - 16

Opp. Modern College, Vashi

Navi Mumbai — 400 705

Maharashtra.

Fax No. 022 - 2766 2620

Subject : Iso Propyl Alcohol (IPA, 70,000 MPTA) Project at MIDC Area, Taloja,
Maharashtra by M/s Deepak Fertilizers & Petrochemicals Corporation Ltd.

Sir,

This has reference to your letter no. nil dated 8" June, 2005 alongwith EIA/EMP
report and other related projects documents on the above subject seeking environmental
clearance under the Environmental impact Assessment Notification, 1994.

20 The Ministry of Environment and Forests has examined your application. It is
noted that the proposal is for environmental clearance to set up an Iso Propyl Alcohol
manufacturing unit (70,000 MTPA) adjacent to existing plants in MIDC area, District
Taloja, Maharashtra. 33,000 MTPA propane will be generated as by product. The project
will be located in the industrial area of Taloja in 30.3492 ha. Iso Propyl Alcohol will be
produced by direct hydration of Propylene across a catalyst bed. Air emissions from the
boiler will be controlled by installing a stack of adequate height as per CPCB norms.2,800
m’/d water will be required and will be met from MIDC supply for which prior permission
has been obtained. The process effluent will be treated in ETP and will be sent to
Common Effluent Treatment Plant (CETP) for further treatment at Taloja. Solid waste will
be generated in the form of spent catalyst (Silica gel impregnated with Phosphoric acid) &
used oil and will be sold to authorized reprocessors. Public hearing meeting was held on
18" October, 2005. ‘NOC’ has been accorded by the Maharashtra Pollution Control Board
(MPCB) vide letter no. BO/RONM/65-05/E/CC/103 dated 25.04.2005. Total cost of the
project is Rs. 153.7 Crores.

3.0. The Ministry of Environment and Forests hereby accords environmental clearance
to the above project under EIA Notification dated 27th January, 1994 as amended
subsequently subject to strict compliance to the following conditions:



it)

iii)

iv)

vi)

vii)

viii)
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SPECIFIC CONDITIONS :

The gaseous emissions (SO, NOyx NH; & HCI) and particulate matter from various
process units shall conform to the standards prescribed by the concerned
authorities from time to time. At no time, the emission levels shall go beyond the
stipulated standards. The stack height shall be as per the Central Pollution Control
Board guidelines. In the event of failure of pollution control system(s) adopted by
the unit, the respective unit shall not be restarted until the control measures are
rectified to achieve the desired efficiency. Further, the company shall interlock the
production system with the pollution control devices.

Ambient air quality monitoring stations shall be set up in the downwind direction as
well as where maximum ground level concentration are anticipated in consultation
with the MPCB.

The fugitive emissions in the work zone environment, product, raw material
storage area shall be regularly monitored. The emissions shall be controlled and
conform to the limits prescribed by the CPCB.

Total water requirement shall not exceed 2,800 m®/d as per the permission
accorded by the MIDC vide letters dated 3.3.04 and 7.7.05. Further efforts shall be
made for further conservation of water and utilization of waste water.

The effluent generation shall not exceed 667 m?/d. All the effluent shall be treated
in the augmented Effluent Treatment Plant (ETP) and shall be monitored for the
pH, SS, TDS, Oil & Grease, BOD, COD, Phosphates and Ammonical Nitrogen and
other relevant parameters. All the treated effluent shall be sent to CETP at Taloja
for further treatment. The domestic effluent shall be treated in the existing Sewage
Treatment Plant (STP).

The company shall undertake following Waste Minimization measures :-

Metering and control of quantities of active ingredients to minimize waste.
Reuse of by-products from the process as raw materials or as raw material
substitutes in other processes.

Use of autornated filling to minimize spillage.

Use of “Close Feed” system into batch reactors.

Venting equipment through vapour recovery system.

Use of high pressure hoses for equipment clearing to reduce wastewater
generation.

YY
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The solid waste generated in the form ETP sludge shall be stored in the HDPE-
lined secured landfill at the site. Spent catalyst and used oil shall be sold to
authorized reprocessors.

The project authorities shall strictly comply with the rules and regulations under
Manufacture, Storage and Import of Hazardous Chemicals Rules, 1989 as
amended in October 1994 and January 2000 and Hazardous Wastes
(Management and Handling) Rules, 2003. Authorization from the State Pollution
Control Board must be obtained for collection/treatment/storage/disposal of
hazardous wastes.



ix)

X)

Xi)
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The company shall develop surface/roof top rain water harvesting structures fo
harvest the run off water for recharge of ground water

Green belt shall be provided in at least 25 % of the plant area o mitigate the
effects of fugitive emissions all around the plant. Development of green belt shall
be as per the Central Pollution Control Board guidelines.

Occupational health surveillance of the workers shall be done on a regular basis
and records maintained as per the Factories Act.

GENERAL CONDITIONS

iil.

vi.

vii.

viii.

The project authorities shall strictly adhere to the stipulations made by the
Maharashtra Pollution Control Board (MPCB).

At no time, the emissions shall exceed the prescribed limits. In the event of failure
of any pollution control system adopted by the unit, the unit shall be immediately
put out of operation and shall not be restarted until the desired efficiency has been
achieved.

No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment and Forests. In case of deviations or
alterations in the project proposal from those submitted to this Ministry for
clearance, a fresh reference shall be made to the Ministry to assess the adequacy
of conditions imposed and to add additional environmental protection measures
required, if any.

The overall noise levels in and around the plant area shall be kept well within the
standards (85 dBA) by providing noise control measures including acoustic hoods,
silencers, enclosures etc. on all sources of noise generation. The ambient noise
levels shall conform to the standards prescribed under Environment (Protection)
Act, Rules, 1989 viz. 75 dBA (day time) and 70 dBA (night time).

The project proponent shall also comply with all the environmental protection
measures and safeguards recommended in the EIA report.

A separate Environmental Management Cell equipped with full fledged laboratory

facilities shall be set up to carry out the Environmental Management and
Monitoring functions.

The project authorities shall earmark separate funds of Rs. 2580 Lakhs to
implement the conditions stipulated by the Ministry of Environment and Forests as
well as the State Government alongwith the implementation schedule for all the

conditions stipulated herein. The funds so provided shall not be diverted for any
other purpose.

The company shall undertake welfare measures and community development
measures for the local people in the vicinity of the project area.
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i The implementation of the project vis-a-vis environmental action plans shall be
monitored by Ministry's Regional Office at Bhopal / MPCB / CPCB. A six monthly
compliance status report shall be submitted to monitoring agencies.

X The project proponent shall inform the public that the project has been accorded
environmental clearance by the Ministry and copies of the clearance letter are
available with the MPCB and may also be seen at Website of the Ministry at
hitp./lenvfor.nic.in. This shall be advertised within seven days from the date of
issue of the clearance letter, at least in two local newspapers that are widely
circulated in the region of which one shall be in the vernacular language of the
locality concerned and a copy of the same shall be forwarded to the Ministry's
Regional Office at Bhopal.

Xi. The project authorities shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned
authorities and the date of start of the project.

4.0, The Ministry may revoke or suspend the clearance, if implementation of any of the
above conditions is not satisfactory.

5.0. The Ministry reserves the right to stipulate additional conditions, if found
necessary. The company in a time bound manner will implement these conditions.

6.0. The above conditions will be enforced, inter alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986
Hazardous Wastes (Management and Handling) Rules, 2003 and the Public Liability

insurance Act, 1991 along with their amendments and rules. W /ﬂ"'\(/

(Dr. P.B. RASTOGI)
Additional Director
Copy to:

1 The Secretary, Department of Environment and Forests, Govt. of Maharashtra,
Mumbai - 400 001, Maharashtra.

2. The Chief Conservator of Forests (Central), Ministry of Environment & Forests,
Regional Office, Link Road No.3, E - 5, Arera Colony, Bhopal - 462 016, M.P.

3. The Chairman, Central Pollution Control Board Parivesh Bhavan, CBD-cum-Office
Complex, East Arjun Nagar, New Delhi — 110 032.

4. The Chairman Maharashtra Pollution Control Board, Shri Chatrapati Shivaji

Maharaj Municipal Market Building, 4" Floor, Mata Ramabai Ambedaker Road,
Mumbai - 400 001, Maharashtra.

5. Joint Secretary (CCl-1) Ministry of Environment and Forests, Paryavaran Bhavan,
CGO Complex, New Delhi.
6. Monitoring Cell, Ministry of Environment and Forests, Paryavaran Bhavan, CGO

Complex, New Delhi.
. Guard File.

8. Monitoring File. Q‘W &

9 Record File. 712
(Dr. P.B. RASTOGI)
Additional Director



No.: SEAC 2010/ CR.656 /1C.2
Environment deparmen

Room No, 217, 2™ floos,
Mantmalays Annexe,
Musmbai 400 (112
Date: 11* May, 20111

To,

Mis. Deepak Fertilizers and Petrochemicals Carporation | id.

Plot K-}, MIDC, Industrial Area,

Taloja, A.V. 410308,

B2

Maharashi

Subject: Gus-hased power project QXS2AMW and  1X 7.5MW) ot their manulacturing
fucility st MIDC, Taleja by Mys. Deepak Fertilizers and  Petrochemicals

S, H

T
G U o

This s referonce o your oom ion dated 27 April, 2010 on the shove mentione.d

subject. The proposal wis mnﬁm as par the EIA Notification - 2006, by the State [ove!

 Expent Appraisal Commities, Mabarashirs in its 40° meeting and decided 0 ecommend (b

‘project for prioe eavironmentsl clearance 1o SEIAA. Information submitied by yau has beer
considered by State Level Environment Impact Asszssment Authority in ity 34° meetiop held on

28" Februasy, 2011

2. Itis noted that the proposal is for grant of Enyitonmental Clearance for Gas-based Jiowe s
praject (2XE2MW and  IX TIMW) at their mannfacturing facility al MIDC, Taloja by Mis
Deepak Pertilizers and Petrochemicals Comporation Ld. SEAC considered i prasjeet ik
sereening category 1 (d) a5 per ETA Notification 2006, Projeet proposnest has suboveed By

Froject information from documents submited by you & considered by SEAC & SEIAA is
- 4 as below o
Nome of the Profect: Gas-hased pawer project (2X32MW and 1X 73MW) o M Decpak

Fettilizers and Petrochenicals Corporation Lid,

\fmj&tmmv M. Deepak Fenilizers and Petrachesgicals Corporation i,

Location of the peoject: Gas-based power project of 2X52MW w Ki- KE plo and 1X 7 5MW
ot K1~ K5 pdot of MIDC, Taloja

Type of Project: Pawer peoject
Estimated cost of the praject: ¥ 79 Crores
Capadity: XXS2MW and  1X 7.5MW
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Type of Fuel

e e s ey e it

IK?SMW

"&mgggn M3

; ‘ TS
1 g i ‘
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205 MTiday

2
Farmace ot Of NG ol | 79 KiJasy
available) b
Diesel | 787 Kiiday
Waler requirement: Sonrce: MIDC

For 2 X 52MW - 4150 CMD

For §X 7.5MW" 17 48] CMD

Efftutnd generated: 3878 28 CMD

Capacity of FTP - 4K UMD

32,5 MT/day

o S A A

DU R |

IETTTT

Treated Ef0uent wall be routed 10 CETP, Taloga fov further treatment

Total Sokd waste geacrstion:
Non Hasmrdous wasta:
*  Canween waste: 85 kg/day
Paper waste: 20 kgfday
Damagred bags: 150 mm
hetal serpe 50 MT/ Annum
ETP Studge. I8 kpday
Clean empiy caioysicantainer @ ﬁﬁﬁmsij
De NOx catalyst © 10 MT/6yes.
P-RH Catalyst - 100 Kglyear

Hazardous waste:

Speat Cavalyst : 48 34 MT/y

Spent i 92 61 KLY

Sthicy pel 60 87T i 2 veurs

0l soaked ot waste: 1.5 MTiyr.

" & ®» » & 3 ®

Lead acid butlenses: 34 nogdyr.
Ni {d batwwries © 400nosfonoe in 5 years.
Diry celi hatieries : Midnos.fonce in S yeurs.
Discarded drums Aivers : 970 nos/yr.
used o fillers 25 nosdvr
pi BH Uanstyse 100 kggdvear.
*  [e-Nox catalyst: 10 MT76 yrs.
Disposal :

*# ®» B ®m = 3 3 a4 = & &N

Chennead vontamng tesidaes from decontamingtion & disposal 2 M7y

v Talege Husaedous wesle maaagement treatment Saeilily.

*  Digposal mmgxstzmd iy, i
(K

1K% k3

Generatinn expackiy 752 MW x | unit

fi?MWm"mm& s

T b e | it

el

‘:!rnm generation e | ]
Natursl gas consumption | 0,048 MMSan per day_

DM water comsumption 43 mihe
 Floe gas temperaduis

A':." mih

Q'WH tach e
Y Lihﬁ MM&W& | per day

160" C

Muke

TURHOMACH -
Swiedand =~

ME - Enerpy
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 Gaseous emission | Other waste

F’W pLEb) T Used ol !
. g SO 1 e !
5613 ke i dludey |
Ar 0.87% !
Cog: 2.97% , |

| Ha0: 9.44 % j

Ny T194%

0;: 13.77%
NOx « 0 pyan
Sox Nl =
Relesss mmugh Saaemmg;m
stack Hi 30 mt 2 |

Gaseous emission imhtrwnstr =7

e i - s < it

3

SN N Ll ST,

{ Flue gas o Usad nil
B g L3 lvday
Ar .87% 1
Coy: 297% t
Hald 084 % | :

Oy 13774
I NOx < HE pra

e

. T S e e el =
Dispusition Recyeled 0 cooling | Release through | Sale 10 1oRistes parly :

&5 P 2 _ sack Mot = e
Emission fram combustion of fossil fuels from stationary and mobile source:

o About 95613 Kg / hr of exhavst gases from 7.5 MW GT (K1-KS plot) e 143750 Kghe
from 2 no GT°s 5.2 MW eash (K7-KB plot) shall vent to atmospbere wiich wilt contain
abowt 2.5% (val %) CO; and less than 100 ppm NOx.

NOx. smalveer in WNA stack - 4 nos.

contingous &m air mositorng instraments (SPM, NOx, Sox, NH3) - 3 statons
V- motch for o g TP treated effluent.

Stacks fog boilers & HRSG

Bug house for SPM covtrotler i ~

Cias tachine with inbusit tecknalopy for NOX sedocizon

Cyclons column scrubbern in AN seiution plar;

& s 8 ® w % &

Green Belt development: § hectares of Lind wiil be develaped an aroen ekt
Noise pallution messures: o)l deaigned are equipped for 85 4B

Environmential Management Pl
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Ii ] e T T gl st (6 e T Riecurring Cost per annum(l)
.\':"‘r' imwﬁp“““ }T*l:;_i{i_Kﬁﬂu'l; IS F}m e shi_..,_. PRACRNE
gl P KTKS | K1-KS 1%}:?%3 ¢
* ;
| l B ERIRN SRS T | I i
1 Axr Pollution 1 1 lac i
| Contro! 166 Crox \ &
b | Measures j e 1 i 3
. SR e i R ST IS, SRR o
1, o Podlution Contsol i 1 {7rowe H _
‘ Noasuies ~1.5 Crire 1 ;I LA Crne l
o A e it R — ST e L (e
Water Pollution Con 1 1 S lad i
measse 8&9&: i 1.0k
- ; w-—--r.,p;-m B g B _3

e .ﬁ}..in;__é_gn:{j_r--w__ngr, i

TPlot KI-KS | Pioy K1-KS

i‘,

« e [ 1 i ;m&;ﬁ'fn'm@a‘““?
ty % i, lmmmim |
power phant { € ] " i
gie.) ' |

i e ———— S et ] s L :
s (e & | | 1owe ¥0 Tae A Poltution Control |
{ outside plapt promises [ ; | mcasure & Social cause

| & in the victmty ! f ¢ l
r "S lac 5 lac mﬁw?mmptmmmw”—ﬁ
| Bt | programine. i
! awrareness hot dings 3 i i 1 §
L A = AR EIPING: SECRee b e

3 The proposal has bees considercd by SEIAA in its 38" meeting & decided 10 -md’
eHVITOROE I Jdearance o the said projest under the provisivng of Bovitonment dmpuct
Assesament Notification, 2006 subject to impiementalia + of the following terms kod thans.

iy  Peoject proponent should confinn that, there is o increase o waste waier aod air

pollutants digcharged into environment dus 10 inil.

(i) This environipental clesiane 14 issned subjeci o Jand use verficaan. Lizcal authority
¢ planiag authorty shiould, ensse fus with  reguest 1w Rales, Regulutions.
Nogfications, Uovernment nesolutions, Lircubars, €16 pesued o any. This
envirenmental clearance igsued with tespedt 10 (he emvironmeniel consideration and
does fot mean that State Level tmpact A ot Aushosity (SEIAA) appeoved the
propased land use.

Gi)  "Conserd foir Esabtishment” shall b chiuined from Mabarashi Pollution Contea!
Posn! undde A and Water Act and @ copy shall be submitted 1o e et
department before stan af any construclion work #t the site.

{wr No land divelapment | cossnction work preliminary o7 atherwise relating 16 the
o shall bie faken up without hquisiag due clearance T resprctive authotities.

4
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(.\'} ot Mlm tand shall be used .-‘lm_.;uned for any .‘h"i'-'il) ot the paopedt wathond
obtaining proper prrnission,

(viy For comeolling fugitive aauea) dust, repubar sprinkling of wawr & wud siuglis. at
appropriate dista .ﬁamm,mﬁsdmmm& be ¢asured

(vii) Regulat monitiring of the air quality, including SPM & SO2 levels hotir 1 wark zone

e enhient aie shall be caseied out in and around the power plaot and recurds shalt be

maistmined. mmdm salions and frequency of monitaring shall be
decided in consultation with Maharashtra Pallntion Contrcl Boaed (MPUH) & sabmil
{vii) A detailed scheme for fuigwater harvesting shall he prepated and unplementeid 19
rechargs gronnd watey.
(ix)  Amangeniens shall be made that efffusnt and storm waicr do fot get wuned.

(x) Periodic monitoring of ground water shall be underiaken b results snalyzed 1

ascertam any change in the quality of water, Results shall be regularly subwmitied to the
Maharashira Pollution Control Boasd.

{(xi) Lag of Noise level shall be mainained a5 per standatds. For prople working i the
high noise area, requisite personal protective cquipmen Libe carplugs cw shall be
provided.

(i) Proper House keeping programmes shall b2 implemented.

{x#ii) The overudl noise: Jevels i and around Ihe plant ere shigtl be kepi well within the
suandatds by providing naise control menseres inchiding scoustic bods. silencers.
enclosures, ete. Oo ull sources of nuise gencration. The ambicnt mnse leveds shalt
coatinm 1o the standards prescribed wader Eovironment (Protection) Act, 1986 Ruiles,
1985

(xiv) Green belt shall be developed & maintained arounid the plam penphery Green Belt
Develapement shall be curried owt considering CPCB guidelines iciuding selecnon ul
pim&spmie&zndiﬂ eill qﬁqnwimthﬂmal DO Agcuiture Dt

(xvy  Adequate safaty maasures m”bt provided 1o limil the risk pomse withie the plant
boundary, in case of @ aceident. Leak detection devices chall alen be iestalled al
strategic places for early detection and watning.

{xvi)  Occupational neatth surveillance of the workees shull be doae on = regular basis and
record maintained s per Factories Act.

{xwii) The company shall make the arrangement for protection ol pesisbie e hazds
diring sanufacturing process jo material handling

{xviii) The projeci authorities mesl straly comply with the rules awd iegalstions with regard
1o bandling ard disposal of azardous wastes io secordance with the Hagardous Wasie

(Management and Handling Rules, 2003 (smended). Authorization Fom e MPCB

! b obtained for collectipnsAreament/stnrage: disposal of buzardous wastes.

(xix) The company shall sndertake following Waste Minimization Measuies

»  Metering of quantities of active jngredients o mmmnre Wt

b, lReuse of by- producis from the Uocess ad s miterads o oan o Wsteil
substitutes in olhag process.

¢ Maximizing Recoverics. e

¢, Use of autonsated material sransier System 1 iz sl

o Use of "Closed Feed” sysiom into bateh reactors.

() Repular mock drills for the on-sify FErgENCY magagenent plas shall be caitied dl
Implementition of changes / improveewents required, if any, i the on-sile manegement
plai shall be ensuted

{xxi) A sepais envitonment management ool with gaaibied el shall B w1t oup fot
snplementalion of the stipylated envitonmenzal safesuady

(xxiiy Tranyporiation of ash will by theough closed contatiets and abi geeures shaghi e

tsken 10 prevent spitling of the ash.
= ~
/
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(xxiii) Separate sitos witl be provided for collecting and siotivg Bottm ash and fly ash.

{xxiv) Separate funds shall be allocated for §

ion of envisonmental protection

measures/FMP along with fiem-wise breaks-up. These cost shall be includer 8 part 0
the praject cost. The funds carmarked for the envitonment protection measuses shall
ol e diverted for uther purposes and year-wise expenditure <hould reported to the

MPCE & 1his depzitment

(ox) The project mianagoment shall adveisc at Jeast in o locsl newspapers widely
circulated in the tegion around the projecs, oee of which shall be in the marathi
|anguage of the focal concerned wilhin seven duys of issue of Uuis teticr. infonning that

the project has been accorded envi

al cleasance and vopies of clearance leher

are avaitable with the Maharashira i’aﬂuiiun Conre! Bowrd and may also be secn al

Wehaite 3t b /fenyismakaeashina g0y 10
,j’siw

Projevt management shoukd submi half veasly complignce repoits in respect of the
atipulated prios environment cleatance 1EFMS and conditions in hard & soft copies 10

the MPCH d this departmeont, on 1" June & 1 December of cach calendur yeat.

(xxvid) A copy of tie clesrance lettér shall b sent by proponeol 10 the comcetned Musicipal

Corporaiton snd the local NGO, if any,

from whomn suggestions/tepeessmations, if

any. wer received while processing the proposal. The clearance heiter shatl also be put

oo the website of the Company by the proponent. ~
{xaviis)Fhe proponent shafl upload the styus of compliznce of We dlipulated EC conditions,

wneluding resalts of moratared data on

their webisite nod shatl update the sume

periogicatty. 1t shall simultapeously be sent (o the Regional Office of MoEF, the

(i

respeetive Zanal Office of CPCH and the SPCB. The criteria potlutamt tevely namely;
SPA. RSEM, SOy, NOx (ambient Jevels a8 well as stack covissions) or eritical sectoral

paramieters. indicated for the project shall

be mopitored il displayad at a canve RNt

lacation aeas the main gate of the company in the public domain.

(ouxy The projecs proponent shail slso subupit six monbly reports on the status of
crmpliance of the stipulated EC conditions including ressiis of mopiioned data (el
e et copres a5 well as by ¢-mail) fo the respective Regional Office of MoEF, the
sespective Zonal Office of CPCB and the SPCH,

(sxx) The environmental stalement for each flusncisl yeur crding 31" Masch in Form-V &s
s mendsted to be submittéd by the project proponent 10 the concerned State Poliution

Contral Board 23 pm&%ﬁmd&t he

Environment (Protection) Rules, 1986,

smended sutsaquently, shall also be put on the webzie of the company slong with the
<tatis of compliance of EC conditions and shall also be sesl fo the sespective Regiona’ 7

Oftices ot MOEF by ¢ mail.

(xnk0) The cnvironmetsl clearance is bemg issged witheul propudice 1o the conrl case
pending @ the coun of law and it does ool wmean that project propanent bas not

violated any pavironmentsl Jaws it the past and whatever deciston of the Hon'ble

inemvarity [ the project

project propanent. Henoe (s clearance dues ot Qz
nent if the case Tiled againgt lim.

The Invioesent department reserves the vight to sevoke the cleatence il conditions
stpeslated are nor implemented o the satisfaction of the departnuat of lon thal wmatter, for

ity othier sdmespstrative reason,

Validity of Enviromuent Clearanee: The

eniviropmenial cleatanic sevorded shadl v

vatid for & period of § years w start of production operitions.

e case ut a0y deviztion or alteration in the praject pioposed from those sulimitied 10 ths
depirtinent for cleatmaee, o fresh reference showld be mude 0 the dopariment 10 SSsTas tic

- =
/b Sbn
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wdequacy of the condition{s) muposed and 0 incorporate wdditions! cavirmmental
protection megsures required, if sny.

The ebove stipulations would be euforved smonyg others undet the Wates (Provention aui
Control of Pollugon) Act, 1974, the Aur (Provention snd Contrel ol Pollution ) Aot 1981,
the Environment (Profection) Aci, 1986 and mules these wnder, Haezardous Wasies
(Management and Hamdling ) Rules, 1989 and its amendments, the public Laabibity
Tsnrance Act, 1991 and its amendinents.

; ot Any appeal sgainst this eavironmental clearnoce shall lie with the National Environmental
| Appeliote Asthority, if preferred, within 30days as prescribed wnder Section 11 of the
' National Environmental Appeliate Act, 1097,

R

Y3 /

/ A,MA&"\_
(Valsh T Nuir Singh)
Secretiary, Envitonment

depatiment & MS, SEIAA

Copy to: ;
1. She. Ashok Husak, 1AS (Retd.), Chatemae, SEEAA, 502, Charleville, A Houd,
Churchgate, Mumbai- 400 (020, Maharashtoa.

i 2, Shr. PMA Hakeew, IAS (Raed), Chairman, SEAC, “Jugnu Kotwrsm Road,
! &Imbﬁ% %m&
| 3. The Secretary, Bnergy depantment, Govi. of Mubarashics, Mantralays, Mumbai -
00032, Maharashra
4. Member Secretary, Maharashtna Pollution Control Bowrd, with regaest 1o display
copy of the clearance.
5. The CCF, Regiomal Office, Ministry of Enviromment and Forest {Kegosal Qe

! Western Regicn, Kendriya Paryavaran Bhavan, Link Road No 3 -5 Ravi-Shanksr
: Nisgar, Bhopal- 462 (116}, (MP).
| 6. Regional Office, MPCE, Raigad.
7. Collectior, Raigud.
& [A- Division, Mogiworing Cell, MoETl, Parvavaran Bhevan, OGO Complex L odhi
Fuoad, New Delhi-1 10053
9. Director(TC-1). Dy. Secretary(1C-2), Seientist- 1, Environment depariment
{ 10, Select file (TC-3).
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F. No. J-11011/320/2012- 1A 11 (1)
Government of India
Ministry of Environment, Forest and Climate Change

(LA. Division)
Indira Paryavaran Bhawan

_ Aliganj, Jorbagh Road,
3 New Delhi -110003

E-mail : Ik.bokolia@nic.in

Telefax; 011-24695313

- Dated: 12" October, 2015
To,
Shri Ranjan Basu (Sr. Vice President Operations)
M/s Deepak Fertilizers and Petrochemicals Corporation Ltd.
Plot K-1 to K-5, MIDC, Taloja, District Raigad,
Maharashtra- 410208

E-mail: ranjan.basu@dfpcl.com ; Fax No.:022-27412413

Subject: Expansion of NPK Fertilizer Maﬁufacturing Unit at DFPCL Complex, K-1 to K-
5, MIDC Industrial Area, District Raigad, Maharashtra by M/s Deepak
Fertilizers and Petrochemicals Corporation Ltd. Environmental Clearance
reg.

Ref.: Your letter no. nil dated on 28" November, 2013.

sir, ; : : _

This has reference to your letter dated 28" November, 2013 alongwith project
documents including Form |, Terms of References, Pre-feasibility Report, EIA/EMP Report
and subsequent submission of additional information vide letter dated 19" May, 2014 and

15" December, 2014 regarding above mentioned project.

2.0 The Ministry of Environment, Forest and Climate Change has examined the

application. It is noted that proposal is for the expansion of complex fertilizer unit from -

3,24,000 MTPA of single grades of Ammonium Nitrate Phosphate (ANP) to 6,00,000 MTPA
of multiple grades NPK fertilizer at its ‘Taloja facilities. M/s Deepak Fertilizers and
Petrochemicals Corporation Ltd. is presently manufacturing single grade ANP fertilizer using
prilling process. The proposed project is based on granulation technology. It is proposed to
install two identical streams of 1000 TPD NPK granulation plant. Proposed plant is to be
designed to manufacture different grades of AN and DAP based NPK fertilizer with an option
of producing fortified grades from the same units. Total plot area is 3,85,584 m? of which
greenbelt will be developed in 63,219 m2 No additional land will be acquired for the
proposed expansion. It is reported that there is no Eco-sensitive zone like biosphere reserve,
National Park, Wildlife Sanctuary is present within 10 Km of the study area. It is reported that
River Kasardi flows near the site, which is non perennial in nature. Cost of the expansion

project is Rs. 360 crores.

3.0 Ventury type fume pre-scrubber will be installed for the granulator. All exhaust gases
from the scrubber will be sent to the final washing step the Tail gas scrubber, which will
include a multi spraying system in the horizontal feeding arm and a packed section in the
vertical tower. Gas after washing will be finally released to the atmosphere through a
common stack. The last section of TGS is equipped with a demister to avoid droplet
entrainment. Fresh water requirement for the proposed project will be 550 m3/day, which will
be met from recycled/treated effluent of the existing unit. Sewage will be treated in the
sewage treatment plant (STP). Existing effluent generation is 3800 m®/day, which is treated

1 M/s Deepak Fertilizers and Patrochemicals Corporation Ltd.
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in the ETP capacity of 5000 m*day. Existing treated effluent is discharged to the CETP for
further treatment. The CETP effluents are discharged through a marine outfall into the sea at
a distance of 10km from the MIDC. In this project, it is proposed to install reverse osmosis
(RO) of 600 m*/day, from which expected to create 500 m*/day treated water and 100 m*/day
of rejects. RO treated water will be reused/recycled in the process. Rejects will be sent to
multiple effect evaporator (MEE). Thus there is reduction in effluent discharge. Spent oil will
be sent to authorized recycier/re-processors. Spent catalysts and used oil will be sold to

authorized re-processors/recyclers.

40 Public hearing was exempted under per section 7(i), (iii) Stage (3), Para (i)(b) of EIA
Notification, 2008.

5.0  All the Fertilizer Plant are listed at S.N. 5(a) under Category ‘A’ and appraised at the
Central level.

6.0 The proposal was considered by the Expert Appraisal Committee (Industry-2) in its
5" 17" and 32" meetings held during 31* January, 2013 - 1% February, 2013, 18"-19"
March, 2014 and 2Q"-21% January, 2015 respectively. The Committee recommended the
proposal for environmental clearance.

7.0 Based on the information submitted by the project proponent, the Ministry of
Environment and Forests hereby accords environmental clearance to above project under
the provisions of EIA Notification dated 14" September 2006, subject to the compliance of
the following Specific and General Conditions: '

A. SPECIFIC CONDITIONS:

i) All the conditions stipulated in environmental clearance J-11011/218/2004-1A (I1)
dated 24™ February, 2006 and SEAC-2010/CR.656/TC.2 dated 11" May, 2011
accorded for the existing projects shall be implemented.

ii) The project proponent shall follow guidelines and policies of the State

‘Government w.r.t. the river regulation zone for conservation of river.- State

. Pollution Control Board shall issue the consent to establish/consent to operate
after complying the guidelines for the location of unit from river."

iii) Ammonia bearing fumes from the reactor and granulator of the Complex Fertilizer
! shall be scrubbed. Scrubbing shall have interlocking system with main plant.

iv) The gaseous emissions (SO,, NOx, NH;, HC and Fluoride) and particulate matter
from various process units shall conform to the norms prescribed by the
CPCB/SPCB from time to time. At no time, the emission levels shall go beyond
the prescribed standards. Air emission shall be monitored-online (24x7) by the
Company. In the event of failure of any pollution control system adopted by the
unit, the respective unit shall not be restarted until the control measures are
rectified to achieve the desired efficiency. Stack emissions shall be monitored

regularly.

V) Ambient air quality data shall be collected as per NAAQES standards notified by
the Ministry vide G.S.R. No. 826(E) dated 16" September, 2009. The levels of
PM;, (Urea dust), SO,, NOx; Ammonia, Ozone and HC shall be monitored in the
ambient air and displayed at a convenient location near the main gate of the
company and at important public places. The company shall upload the results of
monitored 'data on its website and shall update the same periodically. It shall
simultaneously be sent to the Regional office of MOEF, the respective Zonal

2 M/s Deepak Fertilizers and Petrochemicals Corporation Ltd.
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office of CPCB and the Maharashtra Pollution Control Board (MPCB). Calibration
of continuous ambient air quality monitoring stations shall be conducted quarterly.

In plant control measures for checking fugitive emissions from all the vulnerable
sources shall be provided. Fugitive emissions shall be controlled by providing
closed storage, closed handling & conveyance of chemicals/materials, multi
cyclone separator and water sprinkling system. Fugitive emissions in the work
zone environment, product, raw materials storage area etc. shall be regularly
monitored. The emissions should conform to the limits stipulated by the MPCB.

The gaseous emissions from DG set shall be dispersed through adequate stack
height as per CPCB standards. Acoustic enclosure shall be provided to the DG
sets to mitigate the noise pollution. |

Unit shall never store ammonia more than 10,000 Ton at the site. If eventuality

arises and it needs to be emptied, the additional 3000 T ammonia storage to be
kept standby and the rest of NH3 to be transported to JNPT site, where they store

Imported ammonia.

Total water requirement shall not exceed 500 m’/day for the proposed unit and
met from treated/recycled water. :

Industrial effluent shall be treated in effluent treatment plant (ETP) and recycled
back in the process.

No effluent shall be discharged outside the premises and ‘Zero’ effluent discharge
shall be ensured.

Process effluent/any wastewater shall not be allowed to mix with storm water.
Storm water drain shall be passed through guard pond.

All the effluents after treatment shall be routed to a properly lined guard pond for
equalization and final control. In the guard pond, automatic monitoring system
(24x7) for flow, and relevant pollutants (i.e. pH, ammoniacal nitrogen, nitrate
nitrogen etc) shall be provided with high level alarm system. Monitoring Data to be
provided to respective Regional Office of the MoEF and Company’s website.

Regular monitoring of ground water by installing peizometric wells around the

guard pond and sludge disposal sites shall be periodically monitored and report
shall be submitted to the concerned Regional Office of the Ministry, CPCB and

SPCB.

The company shall construct the garland. drain all around the project site to
prevent runoff of any chemicals containing waste into the nearby water bodies.
Effluent shall be properly treated and treated wastewater shall conform to CPCB
standards. :

The company shall obtain Authorization for collection, storage and disposal of
hazardous waste under the Hazardous Waste (Mariagement, Handling and
Trans-Boundary Movement) Rules, 2008 and amended as on. date for
management of Hazardous wastes. Measures shall be taken for fire fighting
facilities in case of emergency.

Spent catalysts*and used oil shall be sold to authorized recyclers/re-processors
only.

The Company shall strictly comply with the rules and guidelines under
Manufacture, Storage and Import of Hazardous Chemicals {MSIHC) Rules, 1989
as amended time to time. All Transportation of Hazardous Chemicals shall be as
per the Motor Vehicle Act (MVA), 1989. A

3 M/s Deepak Fertilizers and Petrochemicals Corporation Ltd.
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Remote operated valve placed on NHs line to avoid Ieakage/equi_pment ‘cheqk
shall be performed to ensure that remote operated valve (ROV) is all time is

functional.

The company shall strictly follow all the recommendations mentioned in the
Charter on Corporate Responsibility for Environmental Protection (CREP).

“The unit shall make the arrangement for protection of possibie fire hazards during

manufacturing process in material handling. Fire fighting system shall be as per
the OISD 117 norms. :

Occupational health surveillance of the workers should be done on a regular basis
and records maintained as per the Factories Act.

Green belt shall be developed in 33 % of the plant area. Selection of plant species
shall be as'per the CPCB guidelines.

Provision shall be made for the housing for the construction labour within the site
with all necessary infrastructure and facilities such as fuel for cooking, mobile
toilets, mobile sewage treatment plant, safe drinking water, medical health care,
creche etc. The housing may be in the form of temporary structure to be removed
after the completion of the project. All the construction wastes shall be managed
so that there is no impact on the surrounding environment.

B. GENERAL CONDITIONS:

vii.

The project authorities shall strictly adhere to the stipulations made by the State

- Government and Maharashtra Pollution Control Board.

No further expansion or modifications in the plant shall be carried out without
prior approval of the Ministry of Environment and Forests. In case of deviations or
alterations in the project proposal from those submitted to this Ministry for
clearance, a fresh reference shall be made to the Ministry to assess the adequacy
of conditions imposed and to add additional environmental protection measures
required, if any.

The locations of ambient air quality monitoring stations shall be decided in
consultation with the State Pollution Control Board (SPCB) and it shall be
ensured that at least one stations is installed in the upwind and downwind
direction as well as where maximum ground level concentrations are anticipated.

The overall noise levels in and around the plant area shall be kept well within the
standards by providing noise control measures including acoustic hoods.
silencers, enclosures etc. on all sources of noise generation. The ambient noise
levels shall conform to the standards prescribed under Environment (Protection)
Act, 1986 Rules, 1989 viz. 76 dBA (day time) and 70 dBA (night time).

The Company shall harvest rainwater from the roof tops of the buildings and
storm water drains to recharge the ground water and use the same water for the
process activities of the project to conserve fresh water.

Training shall be imparted to all employees on safety and health aspects of
chemicals handling. Pre-employment and routine periodical medical
examinations for all employees shall be undertaken on regular basis. Training to
all employees on handling of chemicals shall be imparted.

Usage of Personnel Protection Equipments (PPEs) by all employees/ workers
shall be ensured. :

4 M/s Deepak Fertilizers and Petrochemicals Corporation Ltd,
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The company shall also comply with all the environmental protection measures
and safeguards proposed in the documents submitted to the Ministry. All the
recommendations made in the EIA/JEMP in respect of environmental
management, risk mitigation measures and public hearing relating to the project
shall be implemented.

The company shall undertake all relevant measures for improving the socio--
economic conditions of the surrounding area. CSR activities shall be undertaken
by involving local villages and administration. ; ; -

The company shall undertake eco-developmental measures including community
welfare measures in the project area for the overall improvement of the
environment. :

A separate Environmental Management Cell equipped with full fledged laboratory
facilities shall be set up to carry out the Environmental Management and
Monitoring functions.

As proposed, company shall earmark sufficient funds toward capital cost and
recurring cost respectively to implement the conditions stipulated by the Ministry
of Environment and Forests as well as the State Government along with the
implementation schedule for all the conditions ‘stipulated herein. The funds so
earmarked for environment management/ pollution control measures shall not be

diverted for any other purpose.

A copy of the clearance letter shall be sent by the project proponent to concerned
Panchayat, Zila Parisad/Municipal Corporation, Urban local Body and the local
NGO, if any, from who suggestions/ representations, if any, were received while
processing the proposal. ‘

The project proponent shall also submit six monthly reports on the status of
compliance of the stipulated Environmental Clearance conditions including
results of monitored data (both in hard copies as well as by e-mail) to the
respective Regional Office of MOEF, the respective Zonal Office of CPCB and the
Maharashtra Pollution Control Board. A copy of Environmental Clearance and six
monthly compliance status report shall be posted on the website of the company.

The environmental statement for each financial year ending 31* March in Form-V
as is mandated shall be submitted to the concerned State Pollution Control Board
as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put-on the website of the company along with the
status of compliance of environmental clearance conditions and shall also be
sent to the respective Regional Offices of MoEF by e-mail.

The project proponent shall inform the public that the project has been accorded
environmental clearance by the Ministry and copies of the clearance letter are
available with the SPCB/Committee and may also be seen at Website of the
Ministry at http://envfor.nic.in. This shall be advertised within seven days from the
date of issue of the clearance letter, at least in two local newspapers that are
widely circulated in the region of which one shall be in the vernacular language of
the locality concerned and a copy of the same shall be forwarded to the
concerned Regional Office of the Ministry. .

The project authorities shall inform the Regional Office as well as the Ministry, the
date of financial closure and final approval of the project by the concerned
authorities and the date of start of the project.

)

< M/s Deepak Fertilizers and Petrochemicals Corporation Ltd.
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80  The Ministry may revoke or suspend the clearance, if implementation of any of the
above conditions is not satisfactory. : :

9.0  The Ministry reserves the right to stipulate additional conditions, if found necessary.
The company in a time bound manner will implement these conditions.

10.0 The above conditions will be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Water Pollution)
Act, 1981, the Environment (Protection) Act 1986, Hazardous Waste (Management,
Handling and Trans-Boundary Movement) Rules, 2008 and the Public Liability Insurance Act,
1991 alongwith their amendments and rules.

4
(Lalit Bokolia)
Additional Director

Copy tq:-

1. The Principal Secretary, Environment Department, Government of Maharashtra, 15th
Floor, New Administrative Building, Mantralaya, Mumbai - 400 032

2. The Chief Conservator of Forests (Central), Kendriya Paryavaran Bhavan, Link Road

- No.3, Bhopal-462016. :

3. The Chairman, Central Poliution Control Board, Parivesh Bhavan, CBD-cum-Office
Complex, East Arjun Nagar, New Delhi- 110.032. ;

4. The Chairman, Maharashtra Pollution Control Board, Kalpataru Point, 3™ and 4" floor,
Opp. Cine Planet, Sion Circle, Mumbai-400 022,

5. Monitoring Cell, Ministry of Environment Forest and Climate Change, Indira
‘Paryavaran Bhavan, Jor bagh Road, New Delhi.

6. Guard File/Monitoring File/Record File.

/

(Lalit Bokolia)
Additional Director

6 Ms Deepak Fertilizers and Petrochemicals Gorporation Ltd
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F.No.J-11011/167/2016-1A 11 (1)
Government of India
Ministry of Environment, Forest and Climate Change
IA Division

Indira Paryavaran Bhawan
Jor bagh Road, Delhi - 3
Dated: 2™ September, 2019

To,
M/s Deepak Fertilizers and Petrochemicals Corporation Limited
Plot K1-K5, MIDC Industrial Area,
Taloja, District Raigad (Maharashtra)

Sub: Expansion of fertilizer plant of M/s Deepak Fertilizers and Pétrochemicals
Corporation Limited at Plot K1-K5, MIDC Industrial Area, Taloja, District Raigad
(Maharashtra) - Environmental Clearance - reg.

Ref.: Online proposal No.|AIMH/IND2/53379/2016 dated 27" April, 2017,

Sir,
This has reference to your online proposal No.IA/MHAND2/53379/2016 dated 27" April,

2017 for environmental clearance to the above project.

2. The Ministry of Environment, Forest and Climate Change has examined the proposal for
environmental clearance to the project for expansion of fertilizer manufacturing unit from 6 Lakh
MTPA to 11.25 Lakh MTPA by M/s Deepak Fertilizers and Petrochemicals Corporation Limited
in an area of 3,03,819.4 sqm at Plot K1-K5, MIDC Industrial Area, Taloja, District Raigad
(Maharashtra). The project involves increase in production capacity of multiple grades of NPK
fertilizers from 6 lakh to 8 lakh MTPA, and to continue the production of Ammonium Nitro
Phosphate @325000 MTPA with the existing ANP Plant.

- The details of the products presently manufactured and after the proposed expansion
are as under:-

‘ Production Capacity (MTPA) unless
S. No. Name of Product mentioned
Existing Proposed Total
Proposed Expansion
1. NPK fertilizers 6.0 Lakh | 8.25" +2 Lakh | 11.25 Lakh
Existing Products
1 Liquid CO, | 72000 | - 72,000
2 Ammenia 140,400 | - 1,40,400
3 Methanol 99,9066 - 99,006
4 Weak Nitric Acid 445,500 - 4,45,500.
5 Concentrated Nitric Acid 1,29,600 - 1,249,600
8 > Ammonium Nitrate Phiosphale 3,24,900 - 3,24,900
8 Iso Propyl Alcohol (IPA) 70,200 - 70,200
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9 Electric Power 9.4 MW 9.4 Mw

10 Steam 1,056 1,056

11 Bentonite Sulphur Pastilles 25,000 25,000
Ammonium Nitrate Prills (Low

12 Density) 2,00,000 2,00,000
Ammonium Nitrate Prills (High :

13 Density) 1,00,000 1,00,000

? Iso Propyl Alcohol (For drum filling

14 operation) 15,000 15,000

Di Iso Propyl Ether (DIPE) (For drum

1 filling operation Packaging operation) 15,000 15,800

, Gas Based Power Generation :

16 (Excluding DG Sets) 17.9 MW 17.89 MW

BY - PRODUCT

1 Propane 33,000 33,000

2 Calcium Phosphate 210 210

3 Crude DIPE 1,440 1,440

4 Hydrogen Gas 860 960

5 Crude IPA/NPA Mixture 1,080 1,080

* Existing 3.25 Lakh MTPA ANP (Prilling) plant to be put for continuous operatior.

4. Existing land area is 303619.4 m? within MIDC. No additional land will required for the
proposed expansion. The estimated cost for the proposed expansion is Rs.190 crores. Total
pollution control measures is Rs.1.975 crore and

capital cost earmarked towards environmental

the recurring cost (O&M) will be about R
provided to 35 persons as direct & 20 pers

6.  Total water requirement is estimated to be 20,346 cum/day,
. requirement of 19,196 cum/day proposed to be met from MIDC
generated will be 2,876 cum/day,
capacity 4,800 cum/day. Permeate water from

will be sent to CETP for further treatment.

Power requirement will be 315.5 MW
Electricity Distribution Compan
KVA. No additional DG sets would be re
steam from existing facilities will be used to

y Limited. Existin:

5, There are no National Parks, Wildlife Sanctuaries, Bios

Reserves, Wildlife Corridors etc within 10 km. River Karsadi

proposed to be met from Maharashtra State
g unit has 7 DG sets of total capacity 5,710
quired for the proposed expansion. Process/fresh
meet the requirements.

which will be treated in the existin

8. 0.19 crore per annum. Total employment will be
ons indirect.

phere Reserves, Tiger/Elephant
flows at 1 km in South West.

which includes fresh water
water supply. Total effluent
g ETP followed by RO of
the RO will be reused in plant while RO reject

7. Details of solid/ hazardous waste generation and its management are as follows:

o

s = _ [Quantity
No, | Type Unit [ Existing Bropesed | Toba! Method of disposal
Sale to Authorized
1 Used/spent oil TPA 126.5 3.49 130 party approved by
MPCB / CPCB
Wastes/residue s
2 containing oil TPA. 50.1 4.878 55 CHWSTDF
Page 2 of 6
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, " . TPA e - Sale to recycler /
3 Spent catalyst 110 0 110 CHWETDF
: TPA ' Sale to Authorized
4 Spent catalyst 48.3 0 48.3 party -approved by
MPCB | CPEB
Date-expired, TPA
5 d‘sgap;‘l?f?cgt?gn?ﬁ 734 0 784 | Saleto recycler
‘ product
Residues and | TPA g ; Sale to recycler /
8  wastes 38 2 - CHWST Drgcy
Sale to authorized
Discarded N 346 6] 346 pal‘ty for
7 containers/ b:Ir: . decontamination
barrels / liner 3,012 0 3,012 | CHWTSDF
800 100 900 CHWTSDF

8. The projectfactivities are covered under category A of item 5(a) ‘Chemical fertilizers' of
the schedule to the Environment Impact Assessment Notification, 2008, and require
appraisal/approval at central level by the sectoral EAC in the Ministry.

9. The Terms of reference far the project was granted on 21 September, 2018, Public
hearing was cohducted by the State Pollution Control Board on 31 st January, 2017.

10. The proposal was considered by the Expert Appraisal Committee (Industry-2) in its
mestings held on 5-7 July, 2017 & 26-28 June, 2019, wherein the project proponent and their
accredited consultant presented the EIA/EMP Report. The Committee found the EIA/EMP
report to be satisfactory, complying with the ToR, and recommended the project for grant. of
environmental clearance.

14. Based on the proposal submitted by the project proponent and recommendations of the
EAC, Ministry of Environment, Forest and Climate change hereby accords etvironmental
clearance to the project for expansion of fertilizer manufacturing unit from 8 lakh MTPA to
11.25 lakh MTPA by M/s Deepak Fettilizers and Petrochemicals Corporation Limited at Plot
K1.K5, MIDC Industrial Area, Taloja, District Raigad (Maharashtra), under the provisions of the
EIA Natification, 2008, subject to the compliance of terms and conditions as below:~

(a) Necessary permission as mandated under the Water {Prevention and Control of
Pollution) Act, 1974 and the Air (Prevention and Contral of Pollution) Act, 1981, as applicable
from time to time, shall be obtained from the State Pollution Control Board.

(b)  Necessary authorization required under the Hazardous and Other Wastes (Management
and Trans-Boundary Movement) Rules, 2016, Solid Waste Management Rules, 2016 shall be
obtained and the provisions contained in the Rules shall be strictly adhered fo.

(¢)  To control source and the fugitive emissions, suitable pollution control devices shall be
installed to meet the prescribed norms andlor the NAAQS. The gaseous emissions shall be
dispersed through stack of adequate height as per CPCB/SPCB guidelines.

(d)  The green belt of 5-10 m width shall be developed in more than 33% of the total project
area, mainly along the plant periphery, in downward wind direction, and along road sides efc.
Selection of plant species shall be as per the CPCB guidelines in consultation with the State
Forest Department. :
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(e)  National Emission Standards for Fertilizer Industry issued by the Ministry and amended
from fime to fime shall be followed.

(f) 10 m wide green belt of perennial trees around periphery of the plant shall be provided.

() Fresh water requirement shall not exceed 17000 m3/day from MIDC water supply and
prior permission shall be obtained from the concerned authority.

(h)  Only 1500 m3/day waste water shall be sent to CETP.
)] Closed cooling system shall be provided to the cooling towers.

()  As proposed adequate scrubbers shall be provided to all reactors. The efficiency of
scrubbers shall be more that 99.9%.

(k) 1000 trees/year shall be planted during § years in nearby villages with the consultation of
the villagers. Survival rafe of plants shall be reported to RO, MoEF&CC in 6 monthly

compliance reports.

()] At least 5% of the total cost of the project shall be earmarked towards the Enterprise
Social Commitment (ESC) and shall be used only for providing laptops to the school student
through school management.

(m) A regular environment manager ha\)ing post graduate -qualification in environmental
sciences/ environmental engineering o be appointed for looking after the environimental
management activities of the proposed plant.

(n)  Scrubbers shall be provided to all emissions sources,

(6) Continuous online (24x7) monitoring to be installed for flow measurement and
measurement of pollutants within the treatment unit. Data to be uploaded on company’s website
and provided to the respective RO of MEF&CC, CPCB and SPCB.

(p)  Occupational health surveillance of the workers shall be done an a regular basia and
records maintained as per the Factories Act.

() The unit shall make the arrangement for protsction of possible fire hazards during
manufacturing process in material handling. Fire fighting system shall be as per the norms.

(r)  The by-products which fall under the purview of the Hazardous Waste Rules, be handied
as per the provisions of the said Rules and necessary permissions shall be obtained under the
said rules.

11.1 The grant of Environmental Clearance is further subject to compliance of other generic
conditions as under:-

(i) The project authorities must strictly adhere to the stipulations made b_y the state Pollution
Control Board (SPCB), State Government and/ or any other statutory authority.

o
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(ii) No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Farest and Climate Change. In case of deviations or
alterations In the project proposal from those submitted to this Ministry for clearance, a fresh
reference shall be made to the Ministry to assess the adequacy of conditions imposed and to add
additional environmental protection measures required, if any.

(i)  The locations of ambient air quality monitoring stations shall be decided in consultation
with the State Pollution Control Board (SPCB) and it shall be ensured that at least one stations
each is installed in the upwind and downwind direction as well as where maximum ground level

concentrations are anticipated.

(iv) The National Ambient Air Quality Emission Standards issued by the Ministry vide G.S.R.
No. 826(E) dated 16™ November, 2009 shall be complied with.

(v)  The overall noise levels in and around the plant area shall be kept well within the
standards by providing noise control measures including acoustic hoods, silencers, enclosures
etc. on all sources of noise generation. The ambient noise levels shall conform to the standards
prescribed under Environment (Protection) Act, 1086 Rules, 1989 viz. 76 dBA (day time) and 70
dBA (night time).

(vij The Campany shall harvest rainwater from the roof tops of the buildings to recharge
ground water, and to utilize the same for different industrial operations within the plant,

(viy  Training shall be imparted to all employees on safety and health aspects of chemicals
handling. Pre-employment and routine periodical medical examinations for all employees shall
be undertaken on regular basis. Training to- all employees on handling of chemicals shall be
imparted.

(vii) The company shall comply with all the environmental protection measures and
safeguards proposed in the documents submitted to the Ministry. All the recorhmendations
made in the EIAJEMP in respect of environmental management, risk mitigation measures and
public hearing shall be implemented.

() The company shall undertake all measures for improving socio-economic conditions of
the surrounding area. CSR activities shall be undertaken by involving local villagers,
administration and other stake holders. Also eco-developmental measures shall be undertaken
for overall improvement of the environment.

(x) A separate Environmental Management Cell equipped with fullkfledged laboratory
facilities shall be set up to carry out the Environmental Management and Monitoring functions.

(i) The company shall earmark sufficient funds towards capital cost and recurring cost per
annum to implement the conditions stipulated by the Ministry of Environment, Forest and
Climate Change as well as the State Government along with the implementation schiedule for all
the conditions stipulated herein. The funds so earmarked for environment management/
pollution control measures shall not be diverted for any other purpose.

(xii) A copy of the clearance letter shall be sent by the project proponent to concerned
Panchayat, ZilaParisad/ Municipal Corporation, Urban local Body and the local NGO, if any,
from whom suggestions/ representations, if any, were recaived while processing the proposal.

gl
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(i) The project proponient shall also submit six monthly reports on the status of compliance
of the stipulated Environmental Clearance conditions including results of monitored data (both
in hard copies as well as by e-mail) to the respective Regional Office of MoEF&CC, the
respectiveé Zonal office of CPCB and SPCB. A copy of Environmental Clearance and six
monthly compliance status report shall be posted on the website of the company.

(xiv) The environmental statement for each financial year ending 31 March in Form-V as is
mandated shall be submitted to the concerned State Pollution Control Board as prescribed
under the Environment (Protection) Rules, 1986, as amended subsequently, shall also be put
on the website of the company along with the status of compliance of environmental clearance
~ conditions and shall also be sent to the respective Regional offices of MoEF&CC by e-mail,

(xv) The project proponent shall inform the public that the project has been accorded
environmental clearance by the Ministry and copies of the clearance letter are available with the
SPCB/Committes and may also be seen at Website of the. Ministry at http:/moef.nic.in. This
shall be advertised within seven days from the date of issue of the clearance letter, at least in
two local newspapers that are widely circulated in the region of which one shall be in the
vernacular language of the locality concerned and a copy of the same shall be forwarded to the
concerned Regional office of the Ministry.

12. The Ministry reserves the right to stipulate additional condifions, if found necessary at
subsequent stages and the project proponent shall implement all the said conditions in a time
bound manner. The Ministry may revoke or suspend the environmental clearance, if
implementation of any of the above conditions is not found satisfactory.

13. The above conditions will be enforced, inter-alia under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention &. Control of Water Pollution)
Act, 1981, the Environment (Protection) Act, 1686, the Hazardous Waste (Management,
Handling and Trans-boundary Movement) Rules, 2016 and the Public Liability Insurance Act,
1991, read with subsequent amendments therein. :

ﬁﬁ'{ ?_ol‘?

(S. K. Srivastava)
Scientist E

Copy to:-

1. The Principal Secretary, Environment Department, Government of Maharashtra, 15" Floor,
New Administrative Building, Mantralaya, Mumbai (Maharashtra) — 32

2. The Additional Principal Chief Conservator of Forests, Regional Office (WCZ), Ministry of
Environment, Forest and Glimate Change, Nagpur (Maharashtra)

3, The Member Secretary, Central Pollution Control Board, Parivesh Bhavan, CBD-cum-Office
Complex; East Arjun Nagar, Delhi - 32

4. The Member Secretary, Maharashtra Pollution Control Board, Kalpataru Point, 3% & 4" fioor,
Opp. Cine Planet, Sion Circle, Mumbai - 22

5. Ménitoring Cell, MOEF&CC, Indira Paryavaran Bhawan, Jor Bagh Road, New Detlhi - 3

6. Guard File/Monitoring File/Record File

9762019
(S. K. Srivastava)
Scientist E
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F.No.J-11011/167/2016-1A-1I (I)
Government of India
Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)

dedede

Indira Paryavaran Bhawan
" Vayu Wing, Jor bag Road,
New Delhi -110003

Dated 18" December, 2020
To,
M/s Smartchem Technologies Limited
Plot K1-K5, MIDC Industrial Area,
Taloja, District Raigad, Maharashtra

Sub: Expansion of fertilizer plant of M/s Deepak Fertilizers and
Petrochemicals Corporation Limited at Plot K1-K5, MIDC Industrial
Area, Taloja, District Raigard, Maharashtra- Transfer of
Environment Clearance - regarding

Sir,

This has reference to your online proposal IA/HR/IND2/132156/2019
dated 1*' September, 2020 regarding transfer of environmental clearance to
the above project, from M/s Deepak Fertilizers and Petrochemicals
Corporation Limited to M/s Smartchem Technologies Limited.

2.  The Ministry of Environment, Forests and Climate Change, vide letter of
even no. dated 2™ September, 2019, has granted environmental clearance to
M/s Deepak Fertilizers and Petrochemicals Corporation Limited for expansion
of fertilizer plant of at Plot K1-K5, MIDC Industrial Area, Taloja, District
Raigard, Maharashtra.

3. M/s Smartchem Technologies Limited has informed that M/s Deepak
Fertilizers and Petrochemicals Corporation Limited(DPCL) unit has been
transferred to M/s Smartchem Technologies Ltd(STL) on 30" March, 2017,
through a demerger process order of NCLTwithout change of
management/ownership of the company. It is also informed that M/s
Smartchem Technologies Limited is a wholly owned 100% subsidiary of
DFPCL and STL is under the same management and group.

4. M/s Smartchem Technologies Limited has also submitted a copy of ‘No
Objection Certificate’ signed by M/s Deepak Fertilisers and Petrochemicals
Corporation Limited as an affidavit vide dated 10.02.2019 to transfer the
above EC in the name of M/s Smartchem Technologies Limited. Also, a copy
of undertaking to abide by the terms and conditions prescribed in the
environmental clearance dated 2™ September, 2019.

q}r/a,u/ﬁ:/rof EC to M/s Smartchem Technologies Limited. Page 1 of 2
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5. As per the relevant provisions of the EIA Notification, 2006, the
environmental clearance to the project for expansion of fertilizer plant at
Plot K1-K5, MIDC Industrial Area, Taloja, District Raigard, Maharashtra,
granted by this Ministry vide letter of even No. dated 2™ September
2019, is hereby transferred from M/s Deepak Ferilizers and
Petrochemicals Corporation Limited to M/s Smartchem Technologies Limited,
on the same terms and conditions under which prior environmental
clearance was initially granted.

6. This issues with approval of the competent authority./<< Q,\:O
'V
&

'R B. Lal)
Addl. Director/Scientist ‘E’
Telefax: 011-24695362

Email: rb.lal@nic.in

=y, oTT. .
Cor. R I
Y | I

Copy to:- &

1. The Additional Principal Chief Conservator of Forests Regional Office
(WCZ), Ministry of Environment, Forest and Climate Change, Nagpur,
Maharashtra.

2. The Member Secretary, Maharashtra State Pollution Control Board,
Kalpataru Point, 3"& 4t hfloor, Opp. Cine Planet, Sion Circle, Mumbai-
a2.

e 3 The Member Secretary, CPCB, Parivesh Bhavan, CBD-cum-Office
Complex, East Arjun Nagar, Delhi- 32

4. M/s Deepak Fertilizers and Petrochemicals Corporation Limited

5. Monitoring Cell, MoEF&CC, Indira ParyavaranBhavan Jorbagh Road,
New Delhi

6. Guard File/Monitoring File/Record File/Parivesh portal

e

(Dr. R. B. Lal)
Addl. Director/Scientist ‘E’

Transfer of EC to M/s Smartchem Technologies Limited. Page 2 of 2




450 Annexure - Il -

MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 g e Kalpataru Point, 2nd and
Fax: 24023516 e Lo, AP 4th floor, Opp. Cine Planet
Website: http:llmpcb.gov.i'n %ﬁ;ﬁ;ﬁk— C!nema, Near Sic_m Circle,
Email: cac-cell@mpcb.gov.in Sion (E), Mumbai-400022

RED/L.S.I (R25) Date: 03/01/2023
No:- Formatl.0/CAC/UAN No.MPCB-
CONSENT-0000146287/C0/2301000400

Tol !{.. ®

M/s Deepak Fertilizers & Petrochemicals Corporation =
Limited,

Plot Nos. K-1 Part-1, K-2, K-3, K-4, K-5 & K-6, MIDC butpoiopid
Taloja, Tal. Panvel, Dist. Raigad. Your Service is Qur Duty

Sub: Grant of 1st Consent to Operate for operation of DG Set (20 KVA)
with amalgamation of existing consent to operate under Red/LSI

Ref: 1. Environment Clearance accorded vide F. No. J]-11011/218/2004-1A 1l ()
dtd. 24.02.2006.
2. Consent to Operate accorded vide No. Format 1.0/CAC/ UAN No.
0000108011/CR-2108001156 dated 20/8/2021
3. Consent to Establish granted vide No. Format 1.0/CAC/UAN No.
0000127936/CE/2207000110 dated 02/7/2022

4. Minutes of Consent Appraisal Committee meeting held on 02/12/2022

Your application No.MPCB-CONSENT-0000146287 Dated 17.08.2022

For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule I, II, Il & IV
annexed to this order:

1. The consent to operate is granted for a period up to 31/03/2026

2. The capital investment of the project is Rs.643.93 Crs. (As per C.A Certificate
submitted by industry Exisitng-643.76 Cr + Expansion- 0.17 Cr)

3. Consent is valid for the manufacture of:

Sr Maximum

No : Product Quantity uom
Products

1 |Hand Sanitizer (By mixing & blending only) 7200 |MT/A

2 |METHANOL 99996 |MT/A

3 |LIQUID CO2 72000 |MT/A

4 |WEAK NITRIC ACID (Plant No. 3) 99000 ([MT/A

5 [CONCENTRATED NITRIC ACID (Plant Nos. 1,2 and 3) 129600 |[MT/A

'Deepak Fertilizers & Petrochemicals Corporation Limited./CO/UAN No.MPCB-CONSENT-0000146287/Tndus- Page 10f 13
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' Maximum
Product Quantity
Iso Propyl Alcohol 70200 MT/A
Di Iso Propyl Ether (DIPE) (FOR DRUM FILLING OPERATION
7 | (PACKAGING OPERATION ONLY) 15000 | MI/A
ISO PROPYL ALCOHOL (FOR DRUM FILLING OPERATION
8 | (PACKAGING OPERATION ONLY) 15000 | MT/A
9 Electricity power GT-1, 2 and 5 (Gas based excluding DG 16.9 MW
Sets)
10 |STEAM 696  |[MT/Day
11 |CRUDE DIPE 1440 MT/A
12 [Crude IPA/ NPA mixture 1080 MT/A
13 |Propane 33000 MT/A

1d.3635 (03-01-2023 05:35:46 pm) /QMS.PO6_F02/00

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
Sr . ... Permitted (in ! - _
No Description CMD) Standards to Disposal Path
Sent to ETP of M/s
1. |Trade effluent 1515.86 f\s per Schedule- |-+ chem Tech. Ltd., Plot
Nos. K-1, MIDC Taloja
2. |Domestic effluent 51.5 As per Schedule- |Sent to ETP of M/s
I Smartchem Tech. Ltd., Plot
Nos: K-1, MIDC Taloja
5. Conditions under Air (P& CP) Act, 1981 for air emissions:
Sr  Stack e Number  Standards to be
T | Description of stack / source of Stack S ehlaved
1 S-1  [Methanol Primary Reformer 1 As per Schedule -lI
2 S-2  |Weak Nitric Acid plant-3 K As per Schedule -l
3 S-3 Boiler-A & B i) As per Schedule -l
4 S-4  |Boiler-C 1 As per Schedule -II
5 S-5 |Boiler-D 1 As per Schedule -lI
Heat Recovery steam generator
3 56 |1 . Attached to Gas Turbine 1 A A& per Scasditie
Heat Recovery steam generator
7 57 |3 Attached to Gas Turbine 2 1 As per Scheduie -h
Heat Recovery steam generator ;
8 | S8 |5 Attached to Gas Turbine 5 1 |AsperSchedule i
9 S-9 DG Set (200 KVA) - IPA Plant 1 As per Schedule -lI
10 5-10 DG Set (1000 KVA) - Methanol 1 As per Schedule -I
Plant
[l S-11 |IPA Flare Stack 1 As per Schedule -II
‘Deepak Fertilizers & Pefrochemicals Corporation Limited./COJUAN No.MPCB-CONSENT-0000146287/Indus- Page 2 of 13
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eepa

Sr

No

Stack
i No. -

Description of stack / Number of

source

DG Set (20 KVA)

Stack

Standards to be

achieved

As per Schedule -II

Non-Hazardous Wastes:
3; Type of Waste Quantity UoM Treatment Disposal' -
Composting (in
i 5 CANTEEN FOOD 2190 [Kg/Annum|house or through |Used as manure
WASTE
Auth. agency)
PAPER WASTE, Sale to Auth.
2 | CARTOON 730 |Kg/Annum NA Party/ Vendor
Sale to Auth.
3 |PACKAGING WASTE | 547.5 Kg/Annum NA Party/ Vendor
4 [INSULATION WASTE | 20 [MT/A  |Landfil CHWTSDF |
Incineration/
5 |SPUN FILTERS 1 MT/A Landfill CHWTSDF 7

Conditions under Hazardous
treatment and disposal of haza

& Other Wastes (M & T M) Rules 2016 for
rdous waste:

e Zers

1d.3635 (03-01-2023 05:35:46 pm) /QMS.PO6_F02/00

5; Category No./ Type Quantity UoM Treatment Disposal
Sale to Auth.
5.1 Used or spent oil 15 KL/A Recycle Party/ Recycler/
CHWTSDF
5.2 Wastes or residues . . =4
2 containing oil 1.1 MT/A Incineration |CHWTSDF
Sale to Auth.
3 [18.1 Spent catalyst 4834 | MTA Ti%‘}'j’ Party/ Recycler/
CHWTSDF
33.1 Empty barrels
/containers /liners
: : Sale to Auth.
4 |contaminated wr_th 110 Nos./Y Recycle Party/ CHWTSDF
hazardous chemicals
/wastes
Recycle/
5 35.1 KMNO4 Sludge/ 30 MT/A Secured Sale to Auth,
Process residue Landfill after |Party/ CHWTSDF
treatment
Sale to Auth.
6 |33.1 Spray Cans 50 Nos./Y Recycle Party/ CHWTSDF
! Sale to Auth.
7 [33.1 Used Containers 1000 Nos./Y Recycle P:rfy/ CHL\JNTSDF
17.2 Spent platinum | Sale to Auth.
;. Rhodium catalyst 33 Kg/Annum Recycle Party/ CHWTSDF
17.2 Spent / Used Sale to Auth.
9 [Denox catalyst (once in 3 MT Recycle Party/ CHWTSDF
6 year) J
etrochemicals Corporation Limited, 0. 2877Indus- Page 3 of 13
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N o'. | _ Category No./ Type Quantity UoM  Treatment Disposal

10 35.2 Spent ion exchange 6 MT/A Recycle / Sale to Auth.
resin (DM Resin) Incineration  |Party/ CHWTSDF

TR Dbl oo 15  |MT/A| Incineration |CHWTSDF
metallic)

8. Conditions under Batteries (Management & Handling) Rules, 2001:
Sr
No
1 |LEAD ACID BATTERIES| 20.00 [Nos./Y Sale to Auth. Party/ Recycler

; Sale to Auth. Party/ Recycler/
2 Ni-Cd BATTERIES 100.00 |Nos./Y CHWTSDE

. Type of Waste  Quantity UoM. Disposal Path

Sale to Auth. Party/ Recycler/
3 DRY CELL BATTERIES | 100.00 |Nos./Y CHWTSDF

Specific Conditions for used Batteries:

i. The applicant shall ensure that used batteries are not disposed of in any manner
other than by depositing with the authorized dealer/ manufacturer/ registered
recycler/ importer/ re-conditioner or at the designated collection center.

ii. The applicant shall file half-yearly return in Form VIl to the M.P.C. Board.

iii. Bulk consumers to their user units may auction used batteries to registered
recyclers only.

9. Conditions under E-Waste Management:
Sr No Type of Waste Quantity UoM Disposal Path
1 E- Waste 2.00 |[MT/A| Sale to Auth. E-waste Handler/ Recycler
10. Treatment and Disposal of Biomedical Waste generated to CBMWTSDF:

Quantity
not to Segregation = Treatment

sENo. ategory Ty pe ol Wasic exceed  Color coding & Disposal
- (Kg/M)

Yellow colored non-

1 Yellow a) Soiled Waste 20.00 chlorinated plastic | CBMWTSDF
bags or containers
Contaminated Red colored non
2 Red waste 5.00 chlorinated plastic | CBMWTSDF
(Recyclable) bags or containers
. Puncture proof,
3 | {White Waste sharps | 5 g || eak proof, tamper | CBMWTSDF

(Translucent) |including Metals proof container

Puncture proof &
leak proof boxes or

4 Blue a) Glassware 20.00 containers with CBMWTSDF
blue colored
marking.
Deepak Fertilizers & Petrochemicals Corporation Limited./CO/UAN No.MPCB-CONSENT-0000146287/Indus- Page 4 of 13
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1k

12.

13.

14,

15.

16.

17,

18.

‘Deepak Fertilizers & Petrochemicals Corporation Limited./CO/UAN No.MPCB-CONSENT-0000136287/IRdus-
1d.3635 (03-01-2023 05:35:46 pm) /QMS.PO6_F02/00

The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

Industry shall send effluent to ETP of M/s Smartchem Tech. Ltd., Plot Nos. K-1, K-1
Part-1, K-1 Part-2, MIDC Taloja for treatment to achieve Consented standards.

Industry will be held jointly and severally responsible for operation and maintenance of
the ETP and, in case, if JVS results exceeds Consented standards, then both unit i.e.
M/s Deepak Fertilizers & Petrochemicals Corporation Ltd. and M/s Smartchem
Technologies Limited will be held equally & jointly responsible.

Industry shall comply with the conditions stipulated in interim directions on
17.09.2020.

Industry shall comply with the conditions stipulated in the Environment Clearance dtd.
24.02.2006.

This consent is issued overriding effect to earlier consent to operate granted vide No.
Format 1.0/CAC/UAN No. 0000108011/CR-2108001156 dated 20/8/2021

This consent is issued as per the minutes of Consent Appraisal Committee meeting
held on 02/12/2022

This consent is issued as per communication letter dated 03/11/2022 which is
approved by competent authority of the board.

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type
6000.00 |MPCB-DR-13931 07/09/2022 |NEFT

Balance Consent fees is of Rs. 1,537/- as per existing C to O dated 20/8/2021
and will be considered at the time of next renewal.

Copy to:

1. Regional Officer, MPCB, Navi Mumbai and Sub-Regional Officer, MPCB, Taloja

- They are directed to ensure the compliance of the consent conditions.

. They are directed to forfeit the bank guarantee of Rs. 625000 & obtain top up total
BG of Rs. 25 Lakh from the industry

2, Chief Accounts Officer, MPCB,Sion, Mumbai
3. CC-CAC Desk- for record & website updating purpose.

Page 5of 13
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SCHEDULE-I
Terms nditions for complian f Water Pollution Contr

1. A] As per your application, you have proposed to send 1515.86 CMD industrial
effluent to ETP of M/s Smartchem Tech. Ltd., Plot Nos. K-1, K-1 Part-1, K-1 Part-2,
MIDC Taloja having designed capacity of 4800 CMD comprising of Process Waste
Collection Tank, Collection Tank (Phosphatic Effluent), Reaction Tank-l, Clari-
flocculator, Collection Tank (IPA Effluent), Aeration Tank (IPA Effluent), Clarifier
(IPA Effluent), Reaction Tank-lIA, Reaction Tank-IlA, Ammonia Stripper-I Collection
Tank, Reaction Tank-Il, Denitrification Tank (Stage-I), Denitrification Tank (Stage-
1), Clarifier, Denitrification Tank (Stage-ll), Clarifier, Denitrification Tank (Stage-li),
Clarifier, Dissolved Air Floatation (DAF), Final Polishing Tank.

B] The Applicant shall operate the effluent treatment plant (ETP) to treat the trade
effluent so as to achieve the following standards prescribed by the Board or
under EP Act, 1986 and Rules made there under from time to time, whichever is

stringent:
Parameters S ot o

(1) (pH 6.5t0 8.5
(2) |[Oil & Grease 10

(3) |BOD (3 days 27°C) 100
(4) |Total Suspended solids 100
(5) [COD 250
(6) [TDS 2100
(7) |Ammoniacal NitrogenasN = 50

(8) |Total Kjeldhal Nitrogen (TKN) as N 75

(9) |Free Ammoniacal Nitrogen as N 4
(10) |Fluoride as F 10
(11) [Dissolved Phosphate as P 5
(12) [Nitrate Nitrogen as N 20

C] The treated effluent shall be discharged into CETP for further treatment &
disposal through ETP of M/s Smartchem Tech. Ltd. after confirming above
standards.

2. Al As per your application, you have proposed to send 51.5 CMD domestic effluent
to ETP of M/s Smartchem Tech. Ltd. for treatment & disposal.

B] Industry shall comply prescribed standards & disposal path as prescribed at Sr.
No. 1 B & C of schedule I.

3. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

Deepak Fertilizers & Petrochemicals Corporation Limited./CO/UAN No.MPCB-CONSENT-0000146287/Indus- Page 6 of 13
1d.3635 (03-01-2023 05:35:46 pm) /QMS.PO6_F02/00
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4, The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Water consumption quantity

Sr. No. Purpose for water consumed ~ (CMD)
1 Indusltnal Cooling, spraying in mine pits 6724.00
or boiler feed
2. Domestic purpose 56.00
3 Processing whereby water gets polluted 1024 .20

& pollutants are easily biodegradable
Processing whereby water gets polluted

4, & pollutants are not easily 0.00
biodegradable and are toxic
5. |Gardening 0

6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance/ CREP guidelines.

SCHEDULE-1I
Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have providé'd the Air pollution control (APC) system and erected

following stack (s) to observe the following fuel pattern:

‘APC System  Stack

Stack : : . Type of Sulphur
- Source provided/prop Height{in : Pollutant Standard
No. e mtr) Fuel Content(rq %)} :
Methanol Natural 400
S-1 | Primary Stack 30.00 |gas 1946 - NO2 Ma/Nm?
Reformer Kg/Hr BN
Weak
Nitric 400
S-2 Acid Scrubber 60.00 - - NO2 Mg/Nm’
plant-3
NATURA NOX 350
| Boiler-A GAS Mg/Nm’
S-3 &B Stack 30.00 2221 - ™
350
NATURAL NOX | Mg/Nm?
S-4 | Boiler-C Stack 30.50 | GAS 444 - =
Kg/Hr
i Mg/Nm’®
NATURAL NOX 350
S5 |BOILER-D|  Stack s300 | B2 g il
1644 PM 10
eepa e i1zers etrochemicals Corporation Limited. 0. - - naus-
1d.3635 (03-01-2023 05:35:46 pm) /QMS.PO6_F02/00 Page 7 of 13
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Stack

APC System

4 : : .T e of Sulphur
Source ' provided/prop Height(in J:f; ol | Conte ”: t{in %) Pollutant Standard
osed mtr)
Heat e
Recovery N
steam NATURAL 0% 1 Mg/Nm?
generator GAS [
S-6 1. Stack 30.00 1331
Attached Kg/Hr PM 10
to gas Mg/Nm’
turbine 1
Heat 6o
Recovery
steam NATURAL NOX 1 pg/Nm?
generator GAS i
S-7 7. Stack 30.00 1331
Attached Ka/Hr PM 10
to gas Mg/Nm?
turbine 2
Heat 8
Recovery
steam NATURAL NOX | Mg/Nm?®
o | generator GAS i
S-8 5. Stack 30.00 1534
Attached Kg/Hr BM 10
to gas Mg/Nm?
turbine 5
DG Set | Stack of height
59 | (200KVA) [ 3mtrsabove | 300 |58 1 s02 | }gay
- IPA Plant roof 9 9
DG Set
(1000 | Stack of height DIESEL 80
S-10 KVA) - 6.5 mtrs above 6.50 166.66 1 S02 Kg/Da
Methanol roof Kg/Hr gy
Plant
IPA Flare
Stack NATURAL
S-11 | (Burning Stack 65.00 |GAS 1.84 - - -
shall be Kg/Hr
smokeless)
Diesel
5-12 DGs\f;)‘ZO Stack 2.50 4.2 1 TPM le?uo "
Ltr/Hr g/imm

Deepak Fertilizers & Petrochemicals Corporation Limited./CO/UAN No.MPCE-CONSENT-0000146287/Indus-
1d.3635 (03-01-2023 05:35:46 pm) /QMS.PO6_F02/00

2. The Applicant shall provide Specific Air Pollution control equipments as per the conditions of EP
Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines.

3. The Applicant shall obtain necessary prior permission for providing additional control equipment
with necessary specifications and operation thereof or alteration or replacement/alteration well
before its life come to an end or erection of new pollution control equipment.

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

Page 8 of 13
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SCHEDULE-IlI
Details of Bank Guarantees:

Compliance Validity

Amt of BG Submission
Purpose of BG Period Date

Imposed Period

Towards O&M of
pollution control
i systems and 7.202
1 C2R 2500000 | Within 15 days kst 31.03.2026 31.07.2026
compliance of the
Consent conditions

BG Forfeiture History

Amount of Reason of
BG BG
Forfeiture Forfeiture

Amount e
Consent of BG Submission Purpose of

S0 (C2E/c20/C2R) Period BG

imposed

Towards Q&M
of pollution
control

systems and
towards 625000
compliance of
the Consent
conditions

Towards JVS

with e-waste containing radioactive material as covered under the provisions of the
Atomic Energy Act, 1962 (33 of 1962) and rules made there under:

4. Bulk consumers of electrical and electronic equipment listed in Schedule | shall file
annual returns in Form-3, to the concerned State Pollution Control Board on or before
the 30th day of June following the financial year to which that retyrn relates. In case of
the bulk consumer with multiple offices in a State, one annual return combining
information from all the offices shall be filed to the concerned State Pollution Control
Board on or before the 30th day of June following the financial year to which that
return relates.

eepak Fertilizers & Petrochem cals Corporation Limited, . - ndus-
1d.3635 (03-01-2023 05:35:46 pm) /QMS.PO6_F02/00
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5. Specific Conditions for storage, Handling and Disposal of Waste from Electrical &
Electronic equipment (WEEE):
1. Collection of WEEE - The applicant must provide appropriate and dedicated
vehicles duly identified as per the norms for transportation of Hazardous Waste.
The applicant shall obtain all the required permits for transportation of WEEE
from competent authority. The applicant shall ensure the safe transport of the
WEEE without any spillage during transportation.

Storage for disassembled parts: The applicant must provide appropriate
storage for disassembled spare parts from WEEE. Some spare parts (e.g. motors
and compressors) will contain oil and/or other fluids. Such part must be
appropriately segregated and stored in containers that are secured such that oil
and other fluids cannot escape from them. These containers must be stored on
an area with an area with an impermeable surface and a sealed drainage system.

2. Storage for other components and residues:Other components and residues
arising from the treatment of WEEE will need to be contained following their
removal for disposal or recovery. Where they contain hazardous substances they
should be stored on impermeable surface and in appropriate containers or bays
with weatherproof covering. Containers should be clearly labelled to identify their
contents and must be secured so that liquids, including rain water cannot enter
them. Components should be segregated having regard to their eventual
destinations and the compatibility of the component types. All batteries should be
handled and stored having regard to the potential fire risk associated with team.

3. Balances : WEEE Guidelines also requires that sites for handling of WEEE have
“balances to measure the weight of the segregated waste’. The objective is to
ensure that a record of weights can be maintained of WEEE entering a facility and
components and materials leaving each site (together with their destinations).
The nature of the weighing equipment should be appropriate for the type and
quantity of WEEE being processed..

4. Plastic, which cannot be recycfed‘ia‘_nt‘lf‘;is;;‘ﬁézardous in nature, is recommended to
be land filled in nearby CHWTSDF.

5. Ferrous and nonferrous metal recycling facilities fall under the purview of existing
environmental regulations for air, water, noise, land and soil pollution and
generation of hazardous waste and the same should be followed.

6. CFCS should be either reused or incinerated in common hazardous waste
Incineration facilities at CHWTSDF.

7. Waste Oil should be either reused or incinerated in common hazardous waste
incineration facilities.

8. PCB's containing capacitors shall be incinerated in common hazardous waste
incineration facilities at CHWTSDF.

9. Mercury recovery and lead recycling facilities from batteries fall under the
Hazardous & Other Wastes (M & TM) Rules, 2016.

10. Existing environmental regulations for air; water; noise, land and soil pollution
and generation of hazardous waste and the same should be followed. In case
Mercury or lead recovery is very low, they can be temporarily stored at e-waste
recycling facility and later disposed in TSDF.

11. The industry shall maintain records of the e-waste purchased, processed in
Form-2 and shall file annual returns of its activities of previous year in Form-3 as
per Rules 11(9) & 13(3)(vii) of the E-Waste(M) Rules, 2016; on or before 30th day
of June of every year.

Deepak Fertilizers & Petrochemicals Corporation Limited./CO/UAN No.MPCB-CONSENT-0000146287/Indus- Page 10 of 13
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10.

13,

12.

13.

14,

15.

16.

17.

eepak Fe

The Energy source for lighting purpose shall preferably be LED based

The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within

the plant

Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

The applicant shall maintain good housekeeping.

The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the factory premises.

The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions. The Applicant shall obtain prior consent of the Board to take steps to establish
the unit or establish any treatment and disposal system or an extension or addition thereto.

The industry shall ensure replacement of pollution control system or its parts after expiry of
its expected life as defined by manufacturer so as to ensure the compliance of standards
and safety of the operation thereof.

Zers etrochemicals Corporation Limited. 0. o - ndus- Page 11 of 13
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18.
19.

20.

24.

22;

23,

24,

25,

26.

27,
28.

29,

30.

31.

Deepak Fertilizers & Petrochemicals Corporation Limited./CO/UAN No.MPCB-CONSENT-0000146287/Indus-
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The PP shall provide personal protection equipment as per norms of Factory Act

Industry should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly.

Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall go to incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on
incineration and landfill site/environment.

An inspection book shall be opened and made available to the Board's officers during
their visit to the applicant.

Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (www.mpcb.gov.in).

Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream of the terminal manholes. No effluent shall find its way other than in
designed and provided collection system.

Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

The industry should not cause any nuisance in surrounding area.

The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

The industry shall create the Environmental Cell by appointing an Environmental
Engineer, Chemist and Agriculture expert for looking after day to day activities related
to Environment and irrigation field where treated effluent is used for irrigation.

The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board's Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.

The industry should comply with the Hazardous and Other Wastes (M & TM) Rules,
2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other
Wastes (M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th
June of every year.

Page 12 of 13
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37,

33,

34.

35;

36.

3t

38.

The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

The applicant shall bring minimum 33% of the available open land under green
coverage/ plantation. The applicant shall submit a yearly statement by 30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions.

The firm shall submit to this office, the 30th day of September every year, the
Environment Statement Report for the financial year ending 31st March in the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992.

The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

This certificate is digitally & electronically signed.

Deepak Fertilizers & Petrochemicals Corporation Limited./CO/UAN No.MPCB-CONSENT-0000146287/Tndus-
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MAHARASHTRA POLLUTION CONTROL BOARD

-Re ionai Ofﬂce Navi-Mumbai

i ’ Raigad Bhavan, 7th floor,
Sec-11, C.B.D. Belapur,
Navi Mumbai- 400 614.

He

v-tozz) 27571 86
t e hrpp//mprb;gov.m

Date: - 1210712020

_P:ut No. K-1 to K-8, Taloja mIDC,
Tal Panvel, Dist. Raigad.

Subject: - Proposed Direction under the provisions of the Water (Prevention & Control
of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and
: Hazardous & Othaf Wasle (Management and Trans~boundary Movement) Rules

nsent granted by Board valid up to 30/09/2020.

2. Proposed Directions issued on 06/07/2019.

3. Telephonic complaint received from local journalist to this office on 29/06/2020
regarding pollution in Kasadi river.

Visit of Board officials to your unit on 30/06/2020, 02/07/2020 and 03/07/2020.
Legal Action Proposal vide no. MPCB-LEGAL_ACTIONS- 020720018.

ble National Green Tribunal, Principal Bench, New Delhi issued various

s in Original Application No.125/2017 filed by Arvind Mhatre v/s MoEFC
Ors and judgments dtd 17!8!2018 09!04!2019 and 0310912019

ir (P & CP) Act, 1981 and Hazardous & Other Waste (Management &
Ies, 2016. AND WHEREAS, Board has granted consent to your industry
ditions therem for necessary compliances.
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e

3. You have not lifted all the acidic effluent in your ETP even after 07 days of the leakage incidence
and shows your negligence attitude towards various environmental Provisions, Acts and Rules. :

4. You has not reported the acid leakage incidence to the Board as per consent condition no. no.
Schedule-1V (15).

5. You have not comply with the conditions in the consent issued by the Board.

6. You have not submitted any plan of action for up-gradation and improvement of above said
incidence and for pollution control system.

7. You have not made satisfactory compliance of Proposed Directions vide ref. no.02.

8. You shall submit fresh Bank Guarantee of Rs.10 Lakhs in favor of Regional Officer, MPCB
Navi-Mumbai within 07 days towards the compliance consent conditions and and your existing
Bank Guarantee of Rs. 05 Lakh has forfeited herewith.

AND WHEREAS, the above fact shows gross violation of consent conditions and clearly mdtcates
your negligent attitude towards aspect of pollution control and Environment protection.

NOW THEREFORE, in exercise of the powers conferred upon me by the Board under section 33A
of the Water (P & CP) Act, 1974 and under section 31 of the Air (P & CP) Act, 1981, 1, hereby dnrect\jnu

as follows:

a. Why your industry shall not be directed to close down its manufacturing achv:ty

L e e ) :
om etent authonty “shall not be directed to disconnect water / electricity supp!y : ,

ﬁhﬁ?-

- Why legal action shall not be initiated against you for violation of the prows:ons of the

aforementioned Acts?
d. Why your consent shall not be suspend/ refuse / reject ! revoked?

' Ho’h‘Charman RC Board Mumbai
Member Secretary MPC Board Mumbai
Regipnal Officer (HQ), M.PC. Board, Sion,Mumbai.

Master file.
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MAHARASHTRA POLLUTION CONTROL BOARD
Regional Office - Navi Mumbai

Phone : 022-2757 27 40 —-— Raigad Bhavan, 7th Floor,
Fax :022-2757 1586 Sector-11,C.B.D.-Belapur
Visit us at :- htpp//mpcb.gov.in Navi Mumbai
e-mail : ronavimumbai@ mpcb.gov.in _ Pin- 400 614

No. MPCBIRONMID! 2c 03173 — F1o- o022 Date: |7 / < 412020

To

M/s. Deepak Fertilizer and Petrochemical Corporation Ltd.
Plot No. K-1 to K-8, Taloja MIDC,

Tal. Panvel, Dist. Raigad.

Sub: Interim Directions under the provisions of Water (Prevention & Control of Pollution) Act,
1974 and Air (Prevention & Control of Pollution) Act, 1981 and Hazardous Waste
(Management, Handling and Trans-boundary Movement) Rules 1998 amended there

10..

Ref: 1. Consent granted by Board valid up to 30/09/2020.
2. Proposed Directions issued on 06/07/2018.
3. Telephonic complaint received from local journalist to this office on 29/06/2020

regarding pollution in Kasadi river.
4. Visit of Board officials to your unit on 30/06/2020, 02/07/2020 and 03/07/2020.
5. Legal Action Proposal vide no. MPCB-LEGAL_ACTIONS- 020720016.
6. Hon'ble National Green Tribunal, Principal Bench, New Delhi issued various
judgments in Original Application No.125/2017 filed by Arvind Mhatre v/s MoEFC
& CC and Ors and judgments dtd. 17/8/2018, 09/04/2019 and 03/09/2019.
7. Proposed Directions issued by Board on 12/07/2020 and Amended on

13/07/2020.
8. Personal hearing conducted through VC on 12.08.2020 before Hon'ble Chairman

and Member Secretary in the lite of COVID-19 situation.

This is with reference to the Proposed Direction issued by MPC Board vide above referred
letter at Sr. No.07 & personal hearing held on 12/08/2020. During the course of personal
hearing your reply was taken on record. You have informed about the steps being taken to
comply various non-compliances mentioned in the proposed direction and has also assured to
take suitable action in time bound manner. Accordingly, following interim directions are issued
for immediate compliance, which were also informed to you during the course of hearing.

1. Industry shall install 360-degree Camera at periphery along the river side to keep
watch/ check on any illegal discharge into river.

2. Industry shall submit the internal Record/ report of the acid leakage incidence took
place on 26.06.2020 to the Board.

3. Industry shall make arrangement/ provision of online continuous monitoring for pH
parameter at storm water drain which is leading to Kasardi River.

4. Industry shall collect the Kasardi river water sample near bund at back side of industry
for analysis fortnightly and to submit the analysis report (from NABL accredited
laboratory) of the same to the Board regularly.

5. Industry shall depute staff/ security from industry for doing daily manual vigilance along
the river-bank to keep check on any illegal discharge into river, and to report if any
such evidences and to submit the daily logbook record to the Board.
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6. Industry shall implement the proposed Plan of Action within ten days to avoid such
kind of incidences in future.

7. Industry shall submit Ground water/soil permeability Report and Adequacy study ETP
and APC Report from IT Mumbai.

8. Industry shall submit the record of daily logbook (along with pH data) maintained for
the Storm Water Drain leading to Kasardi River.

9. You shall operate and maintain effluent treatment plant (ETP) round O'clock

scientifically to achieve consented standards.
10. Industry shall submit Bank Guarantee of Rs.10Lakh to the Regional Office, Navi-

Mumbai, valid up to 30/10/2021 within period of 15 days as per Proposed Directions
issued vide ref. no. 02.

In case, you fail to comply with the above directions, the Board will have no option then
to initiate appropriate legal action as may deem fit including issuance of final directions and
filing of prosecution as per the provisions of Water (Prevention & Control of Pollution) Act,
1974 and Air (Prevention & Control of Pollution) Act, 1981 respectively, which may please be

noted.

_ d\q‘w
(D. B. Patil
Regional Officer, Navi-Mumbai.

Copy submitted to:
1. Member Secretory, MPCB, Sion, Mumbai.
2. Regional Officer (HQ) MPCB, Sion, Mumbai.
3. Law Officer (P&L Division), MPCB, Sion, Mumbai.

Copy to:
Sub-Regional Officer, MPCB, Taloja; - He is directed to serve these directions in person and

Submit the compliance within stipulated time period.
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@ %% O DEEPAK FERTILISERS
(=<5 AND PETROCHEMICALS
' CORPORATION LIMITED

DFPCL-K-1/EHS/ENV/2020-21/15 25-Sept-20

Regional Officer,

Maharashtra Pollution Control Board,

7' floor, Raigad Bhavan,

Sector-11, CBD Belapur, Navi Mumbai-400614.

Sub: Response to interim direction (ID) after proposed direction (PD) regarding Kasardi contamination.

Ref.1: Your PD letter dt. 12-Jul-20 on Kasardi water contamination.

Ref.2: Our response to your PD ply letter DFPCL-K-1 / EHS / ENV /2020-21 /13, dt 12-Jul-20.

Ref.3: Personal hearing dt 12-Aug-20 on MS teams before Honorable Chairman & Member secretary.
Ref.4: Your ID letter No. MPCB/RONMY/ID/ 200917-FTS-0023 on dated 17-Sep-20 on said subject.

Dear Sir,

We are in receipt of your ID referred in Ref.4, issued in connection with telephonic complaint received from local
journalist regarding water contamination on 29-Jul-20 in Kansai river Teams of MPCB officials visited & investigated
on 30-Jun-20 & 03-July-20. The team surveyed banks of the Kasardi and visited our site also.

The investigating team during survey found a f evidences of soil contaminated with acidic material in front of Adarsh
Nagar along the banks of Kasauli river. This team also visited out site and checked north side bank of Kasardi located
on our premises where we have developed about 1.5 km long and 0.5 km wide green belt. During this round, no
evidence of contamination from our company side was noticed by any of investigating officials.

The team also visited our ETP and noticed acidic water in storm drain near ETP which is bunded with concrete bund,
in case of heavy rains, rainwater from storm drain is let out to Kasardi after proper assessments. We informed them
that the acidic water is there in the drain, but which is secured by concrete bunds and being taken for treatment in
ETP in lots / phasad manner, which was also observed by the investigating officials. As informed this acidic water

was due to minor leak from one of the acid transfer line flange, which was immediately stopped by stopping acid
transfer pump from control room.

The same was communicated vide our response given with supporting documents to your PD. The same was
presented during personal hearing on 12-Aug-20 through VC using MS teams.

our pointwise comments / compliance / action plan is given below

SN Instruction Reply
1 |Industiy shall install 360-degree camera | Though monitoring of illegal discharge into the river is not in our
at periphery, along the river side to keep | scope, however, to protect our business interest and reputation
watch / check on any lllegal discharge | we conducted the survey and decided to install two-night vision
into the river cameras on the periphery along the river, This is expected to get

. ! completed by Jan-21.

2 | Industry Shall submit the internal record | As per our incident reporting and investigation procedure we
/ report of acid leakage incidence took | investigate all incidents that result into an injury, leak, and fire.
place on 26-Jun-20 tothe board. We have investigated the acid leak caused due to flange gasket

FACTORY : Plot K-1, MIDC Industrial Area, Taloja 410 208, Dz, RAIGAD
Tel: +9122 67684000 Fax : +91 22 2741 2413

CORPORATE OFFICE : Sai Hira, Survey No. 93, 25 / Al &id 25 / B1, CT5 - 1130, Mundawa Ghor adi Road, M =
Tel. :+ 91 20 6645 8000 Web : www.dfpcl.com » G e

CIN : L2¢121MH1979PLCO21360
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_ DEEPAK FERTILISERS
: AND PETROCHEMICALS
N/ CORPORATION LIMITED

SN

Instruction

Reply

leak during transfer of acid from storage tank to NPK plant on
26-Jun-20, please see Annexure-1 for the investigation report.

Industry shall make provision /
arrangement of online continuous
monitoring for pH parameter at storm
water drain which is leading to kasardi
river.

We have conducted storm water drain survey and identified
four location to make the provision of online continuous for pH
parameter. This will be completed by Dec-20. However, till such
time we will monitor it on day to day basis.

Industry shall the collect the Kasardi river
water sample near bund at backside of
industry for analysis fortnightly and to
submit the analysis report (From NABL
accredited laboratory)

Collecting and analyzing the water from beyond our boundary
line is beyond our scope , however to protect our business
interest and reputation we have conducted a survey and
identified four locations, just up-word and down-ward sides of
K-8 and K-1 plots. We have started sampling form this month
onwards through third party MOEF approved lab and reports
are maintained for inspection of MPCB official and submitted as
and when required.

Industry shall depute security / staff from
industry for doing daily manual vigilance
along the riverbank to keep check on any
illegal discharge into river and report if
any such evidence and submit daily
logbook record to the board

At K-1 and K-8 we have installed security posts at strategic
locations and along river side we have got 2 such postatK-1and
K-8 each. Earlier randomly security guard use to go to these
posts but now dedicated security guard deputed for vigilance
till the time CCTV cameras are installed. The guards will keep
loghook to record any deviation / suspicious activity noticed,
which will be kept in record.

Industry shall submit implement the
proposed plan of action within ten days
to avoid such kind of incidence in future.

To prevent such minor leak incidences and to prevent it going
to stormwater drain the actioned recommended in the
investigation report have been acted upon.

The action plan for other items in this ID are indicated against
each item.

Iindustry shall submit ground water / soil
permeability report and adequacy study
of ETP and APC report form IIT Mumbai.

We have already hired the services of IIT for adequacy study of
ETP and APC across the site. We will submit the IIT report once
it is received. Attaching communication received from lIT in this
connection as Annexure-2.

Industry shall submit the record daily
logbook (along with pH data) maintained
for storm water drain leading to kasardi
river

Once online pH meter will be installed the data will be recorded
in our data base and same can be verified as and when
required. As mentioned in response to point 3, this will be
completed by Dec-20. Till such time our ETP team will daily
check pH using pH paper and record the same in register.

Industry shall operate and maintain ETP
round the clock scientifically to achieve
consented standard

You know that we have got full-fledged ETP plant with primary,
secondary, and tertiary treatment to treat IPA organic effluent,
fertilizer, and acid plants phosphatic and nitrate effluent. All the
connected parameters of ET? are made online on MPCB and
CPCB portals.

The ETP is manned reund the clock by qualified and

FACTORY : Plot K-1, MIDC Industrial Area, Taloja 410 208, Dist. RAIGAD

Tel: + 91 22 6768 4000 Fax: + 91 22 2741 2413
CORPORATE OFFICE : Sai Hira, Survey No. 93, 25 / Al and 25 / B1, CTS - 1130, Mundawa Ghorpadi Road, Murdawa, Pune - 411 036

Tei.

+ 91 20 6645 8000 Web : www.dfpcl.com

CIN : L24121MH1978PLCO21360
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DEEPAK FERTILISERS
AND PETROCHEMICALS
CORPORATION LIMITED

SN instruction Reply
10 | Industry shall submit ban guarantee of Rs | As mentioned and witnessed by your investigation team during
10 lac to the RO Navi Mumbai valid up to | investigation and as mentioned during our response to your PD
30-10-21 within the period of 15 days as | and ID, it is clear that there we have not caused Kaardi water
per proposed direction issued vide ref 1. | contamination because of our operations or acid leak incident
dt. 26-Jun-20. We again request you to give us fare treatment
by not imposing BG as this will lead to bad image of us while we
are operating taking all practicable measures to protect
environment. With this submission we will look optimistically
at you for waver of BG condition and give us fare justice cum
treatment and support us to sustain our dignity. We will wait
and then act accordingly as per your further communication on
this subject.

We as a company are totally committed for the environment, health, and safety. We once again assure that we will
continue to take all practicable measures to comply with the environmental requirements through effective
operations of our operating plants, ETP, all pollution controlling systems provided at site and will continue to
upgrade them as required. Our Environmental Management System is being audited by experts from external
agency who also certified our manufacturing operations to i.e. 1SO 14001 - Environment Management Systems —
international standards.

Thanking You in advance,
For Deepak Fertilizers and Petrochemicals Corporation Limited,

oder

Deepak Pande
Head-EHS

FACTORY : Plot K-1, MIDC Industrial Area, Taloja 410 208, Dist. RAIGAD
Tel:+ 9122 6768 4000 Fax:+ 912227412413 ’

CORPORATE OFFICE : Sai Hira, Survey No. 93, 25 / Al and 25 / 81, CTS - 1130, Mundawa Ghorpadi Road, Mundawa, Pune - 411 036

Tel, : + 91 20 6645 8000 Web : www.dfpcl.
i CIN - L24121MH1979PLC0O21360
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-

MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 s Kalpataru Point, 2nd and
Fax: 24023516 it Lo, SRt 4th floor, Opp. Cine Planet
Website: http://mpcb.gov.in e Cinema, Near Sion Circle,
Email: cac-cell@mpchb.gov.in ﬁ‘i‘?} Sion (E), Mumbai-400022
RED/L.S.1 (R52) Date: 07/12/2022

No:- Formatl.0/CAC/UAN
No.0000130968/C0/2212000461

To, Q-{J’r

M/s. SMARTCHEM TECHNOLOGIES LTD. %
Plot No. K-1 (Part-1), K-1 (Part-2),MIDC Taloja e
Tal- Panvel, Dist- Raigad R s e ol o

Sub: Grant of Amendment in Consent to Operate under Product mix

Ref: 1. Environmental Clearance granted on the name of M/s. Deepak Fertilizers

and Petrochemicals Corp. Ltd. vide No. J-11011/167/20/2016-IA |1 (I) dated
02/9/2019

2. Environmental Clearance Amendment accorded vide No.
J-11011/167/2016-1A 1l (1) dated 18/12/2020

3. Consent to Operate granted vide No. Format 1.0/CAC/UAN No.
000108040/C0O-2108001159 dated 20/8/2021

4. Minutes of Technical Committee meeting held on 02/6/2022

5. Minutes of Consent Appraisal Committee meeting held on 30/8/2022

Your application No.MPCB-CONSENT-0000130968 Dated 31.01.2022

For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule |, Il, Ill & IV
annexed to this order:

1. The consent to operate is granted for a period up to 31/03/2026

2. The capital investment of the project is Rs.1263.6627 Crs. (As per C.A
Certificate submitted by industry )

3. Consent is valid for the manufacture of:

5; | Product : ‘gz;‘:;:;’ uom
Products '
1 |Ammonia 140400 |MT/A
2 |Weak Nitric Acid (WNA) from WNA-I, WNA-II & WNA-IV 346500 [MT/A
3 |Technical grade ammonium nitrate and AN Melt 144000 |MT/A
0. - - naus-id.

04:49:01 pm) /QMS.POG_F02/00 Page 1 of 15
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Maximum

Product UOM

Quantity

Multiple grade NPK fertilizer (different grades of AN and

ANP) based fertilizer with an option of producing fortified 0 MT/A

grades from the same unit
2 4a. Multiple Grade NP fertilizer (AN based) * OR 325000 | MT/A

: 5 . - ;

iuac'l:étii;mfl\?ﬁ:ItAN (Technical Grade Ammonium Nitrate) 177000 | MT/A

e e rEe | dameon: | o
5 |Electric Power 9 MW
6 |Steam 1680 |MT/Day
7 |[Calcium Phosphate 210 MT/A
8 |Hydrogen Gas 960 MT/A
9 |CO2 Gas 72000 MT/A

Bifurcation either Multiple Grade NP fertilizer (AN based) or Intermediate AN in
proportionate quantity both can be produced as per the market demand, subject to
Max quantity as mentioned in the capacity

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr Permitted (in
No CMD)

Description _ Standardsto  Disposal Path

Partly recycle 1192.5

1. |Trade effluent 1703.52 |As per Schedule-1{CMD & partly CETP
R . 511.02 CMD
2. |Domestic effluent 70~ |As per Schedule-1|CETP
5 Conditions under Air (P& CP) Act, 1981 for air emissions:
Sr  Stack Number Standards to be

No. No: Description of stack / source of Stack Sihiaved

NPK process stack Train - 1 (Stack
1 S-1 |is approved & listed in current 1 As per Schedule -lI
consent to operate)
NPK process stack Train - 2 (Stack
2 S-2 |is approved & listed in current T As per Schedule -II
consent to operate)
3 S-3  |ANP PRILLING TOWER 1 As per Schedule -lI
4 S-4 |AN PRILLING TOWER 1 As per Schedule -ll
70 TPH COAL FIRED BOILER + 36
5 | S5 |7pH COAL FIRED BOILER 1 . |Asper Schedule -l
6 | S-6 |DG SET500KVA- AMMONIA PLANT 1 |As per Schedule -l
7 S-7 |DG set 500 KVA- WNA IV PLANT 1 As per Schedule -lI
S-8 |DG SET- 1000 KVA- ANP PLANT 1 As per Schedule -II
0. E - ndus-id. 7-12-2022 page 2 of 15
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Sr Stack Description of stack / Number Standards to be
No. No. source of Stack achieved

o | so [|DGSETIOLOKVAFOR 1 | [as per seheduie-
10 S-10 |DG SET-750 KVA NPK PLANT 1 As per Schedule -l

2 | S-11  |WNA-I Plant 1 As per Schedule -l|
12 S-12  |WNA-II PLANT 1 As per Schedule -lI
13 S-13  |WNA-IV PLANT 1 As per Schedule -l|
14 S-14  |Ammonia Primary Reformer 1 As per Schedule -l
15 S-15 |Ammonia Storage Flare 1 As per Schedule -l
16 S-16 |Ammonia Main Flare 1 As per Schedule -lI

6. Non-Hazardous Wastes:

Sr
' []

Type of Waste Quantity UoM

Treatment

Disposal

1 ‘?Vanteen Food 912.5 |Kg/Annum|Composting Used as mannure
aste
Paper Waste Sale to authorized
2 Cartoon ETC 547.7 |Kg/Annum/|Sale party
Packaging Sale to authorized
3 Wactn 730  |Kg/Annum|Sale party
4 [Insulation Waste 20 MT/A Landfill Not Applicable
5 |Spun Filter 01 MT/A -{Incineration/Landfill | Not Applicable
i S AR Sale to Brick
6 |Coal Ash 10220 |MT/A Sale gy ogerl
Ash due to Coal .
7 |&Lime 17520 |MT/A  |[sale Sody g
Treatment HapLre

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

z; Category No./ Type Quantity UoM Treatment Disposal
; Sale to
1 (5.1 Used or spent oil 80 KL/A authorised party
5.2 Wastes or residues ; :
2 containing ol 2.8 MT/A Incineration |CHWTSDF
33.1 Empty barrels
/containers /liners ] 5 Sale to
3 |contaminated with 115 MT/A Wisihpiation/ authorised party
hazardous chemicals / CHWTSDF
/wastes
33.1 Empty barrels
/containers /liners Sale t
4 |contaminated with 1062 |Nos./Y ati 9 o
hazardous chemicals BUERGRSed party
/wastes
Q. ndus

04:49:01 pm) /QMS.PO6_F02/00
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Sr

No Category No./ Type

Quantity

UoM

Treatment

Disposal |

35.3 Chemical sludge
5 |from waste water 450 MT/A Landfill CHWTSDF
treatment
Sale to
Spent Platinum Rhodium Landfill/ authorised
: Catalyst H Egena Recycle* party /
CHWTSDF
Used Oil Filter . :
7 (Nonmetallic) 15 Nos./Y Incineration |CHWTSDF
Spent/Used Denox Landfill/ Salti to.s d
8 |Catalyst (once in six 7 MT/A h it
Month) Recycle* party /
CHWTSDF
34.2 Sludge from
treatment of waste water
9 |arising out of cleaning / 2 MT/A Incineration |[CHWTSDF
disposal of barrels /
containers
10 |Iron Oxide Catalyst 5.46 MT/A Landfill CHWTSDF
17 [Nickel Catalyst from 454 | -NA- Landfill  |CHWTSDF
Reformer
12 |Zinc Oxide Catalyst 47.75 MT/A Landfill CHWTSDF
L1_3 Spent lon Exchange Rsin 6 MT/A Incineration |CHWTSDF
8. Conditions under Batteries (Management & Handling) Rules, 2001:
0 pe o @ 0 Dispo =
Lead Acid Batteries| 20.00 Nos./Y|Sale to Authorized Party
Ni-Cd Batteries 100.00 |Nos./Y|Sale to Authorized Party
Dry Cell Batteries 100.00 [Nos./Y|Sale to Authorized Party

specific Conditions for used Batteries:

i. The applicant shall ensure that used batteries are not disposed of in any manner
thorized dealer/ manufacturer/ registered
e designated collection center.

Form VIII to the M.P.C. Board.
n used batteries to registered

other than by depositing with the au
recycler/ importer/ re-conditioner or at th

ii. The applicant shall file half-yearly return in
units may auctio

iii. Bulk consumers to their user
recyclers only.

9.

Conditions under E-Waste Management:
Sr No Type of Waste Quantity UoM

Disposal Path
Sale to Auth E-Waste Handler/Recycler

04:49:01 pm) /QMS.PO6_F02/00
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10.

11
12.

13.

14,

L)

16.

L

18.

04:49:01 pm) /QMS.PO6_F02/00

Treatment and Disposal of Biomedical Waste generated to CBMWTSDF:

Quantity
not to Segregation Treatment

sr.No® Category Type of Waste exceed Color coding & Disposal
(Kg/M)

Yellow colored non-
1 Yellow a) Soiled Waste 40.00 | chlorinated plastic | CBMWTSDF
bags or containers

Contaminated Red colored non
2 Red waste 10.00 chlorinated plastic | CBMWTSDF
(Recyclable) bags or containers
: Puncture proof,
3 'EI_IV_hIteI o in‘gifjtiﬁ S'Rfl“;‘t’; o| 10.00 |Leak proof, tamper| CBMWTSDF
I 9 proof container

Puncture proof &
leak proof boxes or
4 Blue a) Glassware 40.00 containers with CBMWTSDF
blue colored

marking.

The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

This consent is issued with overriding effect on earlier Consent to Operate granted by
the Board vide no. Format 1.0/CAC/UAN No. 000108040/C0-2108001159 dated
20/8/2021

The applicant shall comply with the conditions of the Environmental Clearance granted
vide letter No. J-11011/167/20/2016-IA 11 (1) dated 02/9/2019 & amended vide No.
J-11011/167/2016-IA 11 (1) dated 18/12/2020

Industry will be held jointly & Severally responsible for operation & maintenance of
Effluent Treatment Plant and in case, if VS exceeds consented standards, then both
the unit i.e. M/s. Deepak Fertilizers & Petrochemicals Corporation Ltd and M/s.
Smartchem Technologies Ltd will be held equally & jointly responsible.

Industry shall recycle the treated effluent as per Environmental Clearance conditions
(i.e. RO permeate) in plant & reject will be sent to CETP after confirming the consented
standards.

The applicant shall make an application for renewal of consent 60 days prior to date of
expiry of the consent.

This consent is issued pursuant to the decision of Minutes of the Meeting of Technical
Committee for change in product mix Dated. 02/6/2022. This Consent is issued based
on self-assessment of Pollution Load submitted by you in Board’s prescribed format
and Certificate of “No Increase in pollution load” issued by empaneled auditors. If any
violation and / or submission of misleading information are noticed, then the consent
issued will stand automatically cancelled and you have to follow the procedure of EIA
Notification, 2006 and Amendments thereof for obtaining Environmental Clearance

_ : : ahanis & "1&-d0ed Page 5 of 15
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19. This consent is issued as per the minutes of Consent Appraisal Committee meeting

held on 30/8/2022
This consent is issued as per communication letter dated 03/11/2022 which is

approved by competent authority of the board.

a7d08aceé gy
& =2

5123232%] Joint DirectortWPC) & Ig@harge Of CAC-Cell
c8db7ed9| Forand on behalf i
dedfoTcal M ;
ToaEnoae]
4cld4flfa
2led2d63

Control Board

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No.  Date Transaction Type
1 500.00 MPCB-DR-10164 02/02/2022 |NEFT
2 2427205.40 |MPCB-DR-15002 19/10/2022 |NEFT

Copy to:
1. Regional Officer, MPCB, Navi Mumbai and Sub-Regional Officer, MPCB, Taloja
- They are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB,Sion, Mumbai

. 0. - - ndus-Id. -12-2022
04:49:01 pm) /QMS.PO6_F02/00 Page 6 of 15
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SCHEDULE-I
Term conditions for compliance of Water Pollution Control:

1. A] As peryour application, you have provided ETP having designed capacity of 4800
CMD comprising of Process waste collection Tank, Collection Tank (Phosphatic
Effluent), Reaction Tank-l, Clari-floculator, Collection Tank (IPA Effluent), Aeration
Tank (IPA Effluent), Clarifier (IPA Effluent), Reaction Tank-ll, Denitrification Tank
(Stage-l), Denitrification Tank (Stage-l), Clarifier, Denitrification Tank (Stage-Il),
Clarifier, Denitrification Tank (Stage-ll), Clarifier, Dissolved Air Floatation (DAF),
Final Polishing Tank for treatment of 1703.52 CMD industrial effluent alongwith
1567.36 CMD industrial & domestic effluent generated from M/s. Deepak
Fertilizers & Petrochemicals Corporation Ltd.

B] The Applicant shall operate the effluent treatment plant (ETP) to treat the trade
effluent so as to achieve the following standards prescribed by the Board or
under EP Act, 1986 and Rules made there under from time to time, whichever is

stringent:

Limiting concentration not to

Parameters

exceed in mg/l, except for pH

(1) |[pH 6.5-8.5
(2) |Suspended Solids 100
(3) |0il & Grease 10
(4) |Ammoniacal Nitrogen as N 50
(5) |Total Kjeldhal Nitrogen(TKN) as N 75
(6) |Fluoride 10
(7) |Dissolved PhosphateasP 5
(8) |Fluoride 10
(9) |Nitrate Nitrogen as N 20
(10) |BOD 100
(11) |COD 250
(12) |TDS 2100

C] The Industry shall ensure connectivity online monitoring system to the MPCB
server including separate energy meter for pollution control system.

D] The treated effluent shall be partly recycled (1192.5 CMD) for secondary
purposes and remaining (511.02 CMD) shall be discharged to CETP after
confirming above standards. In no case, effluent shall find its wayoutside factory

premises.

2. A] As per your application, primary treated sewage connected to Effluent Treatment
Plant for further treatment & disposal.

B] Industry shall comply prescribed standards & disposal path as prescribed at Sr.
No. 1 B & C of schedule I.

‘SMARTCHEM TECHNOLOGIES LTD./CO/UAN No.MPCB-CONSENT-0000130968/Indus-Id. 159421 (07-12-2022 Page 7 of 15
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3. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of

Pollution) Act, 1974 and as amended, by installing water meters and other provisions

as contained in the said act:

Water consumption quantity

Sr. No. Purpose for water consumed (CMD)

Industrial Cooling, spraying in mine pits
& or boiler feed BRES.0
2. Domestic purpose 77.00
3 Processing whereby water gets polluted 639.00
’ & pollutants are easily biodegradable y
Processing whereby water gets polluted
4, |& pollutants are not easily 0.00
biodegradable and are toxic
5 Gardening 0

6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance/ CREP guidelines.

. 0. o - ndus-Id. B .
04:49:01 pm) /QMS.PO6_F02/00 Page 8 of 15
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1.

04:49:01 pm) /QMS.PO6_F02/00

SCHEDULE-II
Ter iti i i Huti trol:

As per your application, you have provided the Air pollution control (APC) system and erected
following stack (s) to observe the following fuel pattern:
APC System Stack Type of Sulphur

Fuel Content(in %) Pollutant Standard

Source - provided/prop Height(in

osed mtr)
ol 300
process NH3
stack Mg/Nm’
Train -1
(Stack is Natural 10
S-1 |approved Scrubber 64.50 Gas 500 - HF Ma/Nm®
& listed Kg/Hr e
in current
consent &0
to TPM :
Mg/N
operate) B/
e 300
process NH3
stack Mg/Nm’
Train- 2
(Stack is Natural 10
S-2 |approved Scrubber 64.50 Gas 500 - HF Ma/Nm’
& listed Kg/Hr g
in current —
consent 50
to TPM | mg/Nm?®
operate)
50
e Mgle’
ANP Lot 36
S-3 | PRILLING Stack 84.00 |Applicable - HF Ma/Nm?
TOWER 0 --NA- el
300
s Mg/Nm’
300
S-4 |PRILLING Stack 84.00 |Applicable .
TOWER 0 --NA-- TPM 30
Mg/Nm
70 TPH M 50
COAL Coal Mg/Nm’
S-5 ESP 13333.33
FIRED 3200
Kg/Hr 502
BOILER Kg/Day
66.00 0.5 %0
3501:,{1 Coal TPM | Mg/Nm?
S-5 ESP 6916.66
FIRED 1660
BOILER Kg/Hr 502
Kg/Day
DG SET TPM 50
g |300KVA-{  Acoustic 450 8%5;)3 ] Mg/Nm’
AMMONIA Enclosure : Kg;’Hr 40
PLANT 502 Kg/Day
. N - i - Page 9 of 15
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APC System  Stack Sulphur
Stack Source provided/pro Height(in Type of Content(in Pollutant Standard
No. . Fuel 2
posed mtr} %)
DG set 500 HSD TPM e
se i Mg/Nm’
57 | KVA- WNA IV E”r‘fc‘l’:;fl'rce 450 | 8833 1 g
PLANT Kg/Hr 502 0
Kg/Day
DG SET- 1000 HSD TPM "
= : Mg/Nm?
58 | KVA-ANP éfc‘?é‘:z'fe 650 | 166.66 1 géo
PLANT Kg/Hr
g/ 502 Ka/Day
DG SET-1010 HED TPM 30
<9 KVA FOR Acoustic 33.00 | 168.33 1 Mg/Nm
AMMONIA Enclosure : K lHr 81
COMPRESSOR g S02 | yapay
50
: TPM
DG SET-730 Acoustic HSD 133 Mg/Nm’
S-10 | KVANPK Eo 6.50 Ka/M 1
PLANT nclosure g/Ar 502 64
Kg/Day
Not 400
S-11 | WNA-I Plant Scrubber 39.00 |Applicable - NO2 3
Mg/Nm
0 --NA--
5-12 | WNA-II PLANT |  Scrubb 39.00 . NO2 S
- - cru er £ = Mgleg
Not 400
S-13 | WNA-IV PLANT Scrubber 52.00 |Applicable - NO2 3
Mg/Nm
0 --NA-
Ammonia ,';; Natural 400
5-14 Primary Stack 30,00 |Gas1946 - NOX | yoinm?
Reformer Kg/Hr 9
; Natural
o | PO Stack 50.00 | Gas 64 y NOX M“ﬁfm;
? Kg/Hr 9
: : Natural
g:16 [MmmemR AN | gy 40.00 | Gas2.3 - NOX 400
Flare Kg/Hr Mg/Nm

2. The Applicant shall provide Specific Air Pollution control equipments as per the conditions of EP Act,
1986 and rule made there under from time to time/ Environmental Clearance / CREP guidelines.

3. The Applicant shall obtain necessary prior permission for providing additional control equipment with
necessary specifications and operation thereof or alteration or replacement/alteration well before its
life come to an end or erection of new pollution control equipment.

4, The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

B 0. - g ndus-Id. 7-12-2022
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SCHEDULE-I
Details of Bank Guarantees:

Consent
(C2E/ Amtof BG Submission Compliance  Validity

Sr.

No Purpose of BG

c20 Imposed Period Period Date

/C2R}

Towards O&M of
Pollution Control
1) CtoR 25 Lakh Exisitng System and 31/3/2026 30/11/2026
Compliance of
Consent Conditions

BG Forfeiture History

Consent Amount of g, mission Purpose _Amc;ugt of Rea;gn _"f

BG ;
imposed Peilod of BG Forfeiture Forfeiture

NA
BG Return details

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned
NA

SCHEDULE-IV
General Conditions:

Consumers or bulk consumers of electrical and electronic equipment listed in Schedule
| shall ensure that e-waste generated by them is channelised through collection centre
or dealer of authorised producer or dismantler or recycler or through the designated
take back service provider of the producer to authorised dismantler or recycler

Bulk consumers of electrical and electronic equipment listed in Schedule | shall
maintain records of e-waste generated by them in Form-2 and make such records
available for scrutiny by the concerned State Pollution Control Board

Consumers or bulk consumers of electrical and electronic equipment listed in Schedule
| shall ensure that such end-of-life electrical and electronic equipment are not admixed
with e-waste containing radioactive material as covered under the provisions of the
Atomic Energy Act, 1962 (33 of 1962) and rules made there under;

Bulk consumers of electrical and electronic equipment listed in Schedule | shall file
annual returns in Form-3, to the concerned State Pollution Control Board on or before
the 30th day of June following the financial year to which that return relates. In case of
the bulk consumer with multiple offices in a State, one annual return combining
information from all the offices shall be filed to the concerned State Pollution Control
Board on or before the 30th day of June following the financial year to which that
return relates.

Srno.  (c>E/c20/C2R)

. = 3 i g & O Page 11 of 15
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5. Specific Conditions for storage, Handling and Disposal of Waste from Electrical &
Electronic equipment (WEEE):
1. Collection of WEEE - The applicant must provide appropriate and dedicated
vehicles duly identified as per the norms for transportation of Hazardous Waste.
The applicant shall obtain all the required permits for transportation of WEEE
from competent authority. The applicant shall ensure the safe transport of the
WEEE without any spillage during transportation.

Storage for disassembled parts: The applicant must provide appropriate
storage for disassembled spare parts from WEEE. Some spare parts (e.g. motors
and compressors) will contain oil and/or other fluids. Such part must be
appropriately segregated and stored in containers that are secured such that oil
and other fluids cannot escape from them. These containers must be stored on
an area with an area with an impermeable surface and a sealed drainage system.

2. Storage for other components and residues:Other components and residues
arising from the treatment of WEEE will need to be contained following their
removal for disposal or recovery. Where they contain hazardous substances they
should be stored on impermeable surface and in appropriate containers or bays
with weatherproof covering. Containers should be clearly labelled to identify their
contents and must be secured so that liquids, including rain water cannot enter
them. Components should be segregated having regard to their eventual
destinations and the compatibility of the component types. All batteries should be
handled and stored having regard to the potential fire risk associated with team.

3. Balances : WEEE Guidelines also requires that sites for handling of WEEE have
“balances to measure the weight of the segregated waste’. The objective is to
ensure that a record of weights can be maintained of WEEE entering a facility and
components and materials leaving each site (together with their destinations).
The nature of the weighing equipment should be appropriate for the type and
guantity of WEEE being processed. =

4, Plastic, which cannot be recycled and is
be land filled in nearby CHWTSDF.

5. Ferrous and nonferrous metal recycling facilities fall under the purview of existing
environmental regulations for air, water, noise, land and soil pollution and
generation of hazardous waste and the same should be followed.

6. CFCS should be either reused or incinerated in common hazardous waste
Incineration facilities at CHWTSDF.

7. Waste Oil should be either reused or incinerated in common hazardous waste
incineration facilities.

8. PCB's containing capacitors shall be incinerated in common hazardous waste
incineration facilities at CHWTSDF.

9. Mercury recovery and lead recycling facilities from batteries fall under the
Hazardous & Other Wastes (M & TM) Rules, 2016.

10. Existing environmental regulations for air; water; noise, land and soil pollution
and generation of hazardous waste and the same should be followed. In case
Mercury or lead recovery is very low, they can be temporarily stored at e-waste
recycling facility and later disposed in TSDF.

11. The industry shall maintain records of the e-waste purchased, processed in
Form-2 and shall file annual returns of its activities of previous year in Form-3 as
per Rules 11(9) & 13(3)(vii) of the E-Waste(M) Rules, 2016; on or before 30th day
of June of every year.

‘hazardous in nature, is recommended to

6. The Energy source for lighting purpose shall preferably be LED based

% 0. - - naus-id. =1L~
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10.

11

12.

13.

14,
15.

16.

i

04:49:01 pm) /QMS.PO6_F02/00

The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant

Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules-vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

The applicant shall maintain good housekeeping.

The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the factory premises.

The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions. The Applicant shall obtain prior consent of the Board to take steps to establish
the unit or establish any treatment and disposal system or an extension or addition thereto.

The industry shall ensure replacement of pollution control system or its parts after expiry of
its expected life as defined by manufacturer so as to ensure the compliance of standards
and safety of the operation thereof.

0. % - naus-id. =1z~
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18. The PP shall provide personal protection equipment as per norms of Factory Act 1948

19. Industry should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly.

20. Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

21. The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

22. The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall go to incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on
incineration and landfill site/environment.

23. An inspection book shall be opened and made available to the Board's officers during
their visit to the applicant.

24. Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (www.mpcb.gov.in).

25. Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream of the terminal manholes. No effluent shall find its way other than in
designed and provided collection system.

26. Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

27. The industry should not cause any nuisance in surrounding area.

28. The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

29. The industry shall create the Environmental Cell by appointing an Environmental
Engineer, Chemist and Agriculture expert for looking after day to day activities related
to Environment and irrigation field where treated effluent is used for irrigation.

30. The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board’s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.

31. The industry should comply with the Hazardous and Other Wastes (M & TM) Rules,
2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other
Wastes (M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th
June of every year.

- 0. ! naus-id. =ll- 2
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32.

33.

34,

35,

36.

37;

38.

The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

The applicant shall bring minimum 33% of the available open land under green
coverage/ plantation. The applicant shall submit a yearly statement by 30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions.

The firm shall submit to this office, the 30th day of September every year, the
Environment Statement Report for the financial year ending 31st March in the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992,

You shall obtain necessary prior permission for providing additional control equipment
with necessary specifications and operation thereof or alteration or shall ensure
replacement of pollution control system or its parts after expiry of its expected life as
defined by manufacturer so as to ensure the compliance of standards and safety of the
operation thereof.

The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf. =~

This certificate is digitally & electronically signed.

04:49:01 pm) /QMS.PO6_F02/00
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 { AR Kalpataru Point, 2nd and
Fax: 24023516 WS ... 200 4th floor, Opp. Cine Planet
Website: http://mpcb.gov.in g Cinema, Near Sion Circle,
Email: cac-cell@mpcb.gov.in ‘%?} Sion (E), Mumbai-400022

RED/L.S.I (R25)
No:- Format1.0/CAC/UAN No.0000108011/CR ~ 2103 00}15 €

To, g Qy i
=

Date: 20| 08\26'?«]

M/s Deepak Fertilizers & Petrochemicals Corporation
Limited, Plot Nos. K-1 Part-1, K-2, K-3, K-4, K-5 & K-6,

MIDC Taloja, Tal. Panvel, Dist. Raigad. R, .y 5y

Sub: Grant of renewal of Consent to Operate after demerger.

Ref: 1. Environment Clearance accorded vide F. No. ]-11011/218/2004-I1A i (1)
dtd. 24.02.2006.

2. Previous Consent to Operate accorded vide No. Format 1.0/CAC/ UAN No.
0000094852/ CR-2011001174 dtd. 24.11.2020.

3. NCLT order dtd. 30.03.2017.
4. Consent to Operate amendment application UAN No. 0000005591 dtd.
16.12.2020. o

5. Minutes of Consent Appraisal Committee meeting held on 21.05.2021 &
02.06.2021.

Your application No.MPCB-CONSENT-0000108011 Dated 05.02.2021

For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981, Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016, and Biomedical Waste Management Rule, 2016 is
considered and the consent is hereby granted subject to the following terms and conditions
and as detailed in the schedule |, II, lll & IV annexed to this order:

1. The consent to renewal is granted for a period up to 31/03/2026

2. The capital investment of the project is Rs.643.7617 Crs. (As per C.A
Certificate submitted by industry Previous C.l. Rs. 2510.99 Crs - Decrease in
C.l. due to demerger Rs. 1867.22 Crs)

3, Consent is valid for the manufacture of:

o0 Product “éi’;’r‘;’::‘t';’ oM

Products
1 |Hand Sanitizer (By mixing & blending only) 7200 [MT/A
2 [METHANOL 99996 |MT/A
3 |LIQUID CO2 72000 |MT/A
4 |WEAK NITRIC ACID (Plant No. 3) 99000 |[MT/A
5 |CONCENTRATED NITRIC ACID (Plant Nos. 1,2 and 3) 129600 [MT/A
6 |Iso Propyl Alcohol 70200 |[MT/A

DEEPAK FERTILIZERS & PETROCHEMICALS CORPORATION LIMITED/CR/UAN No, MPCB-CONSENT-0000108011 (29-07-2021 01:02:20 pm)
/QMS.PO6_F02/00 Pagelof 12
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Maximum
Product Quantity UoM
Di Iso Propyl Ether (DIPE) (FOR DRUM FILLING OPERATION
7 | (PACKAGING OPERATION ONLY) 15000 | MT/A
ISO PROPYL ALCOHOL (FOR DRUM FILLING OPERATION
8 | (PACKAGING OPERATION ONLY) 1500G | MUA
9 Electricity power GT-1, 2 and 5 (Gas based excluding DG 16.9 MW
Sets)
10 |STEAM 696 MT/Day
11 {CRUDE DIPE 1440 MT/A
12 |Crude IPA/ NPA mixture 1080 MT/A
13 |Propane 33000 MT/A

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

5.

Sr R Permitted (in .

No Description CMD) Standards to Disposal Path
Sent to ETP of M/s

1. |Trade effluent 1515.86 ‘IAS per Schedule- | o -+ chem Tech. Ltd., Plot
Nos. K-1, MIDC Taloja

2. |Domestic effluent 515 As per Schedule- |Sent to ETP of M/s

I Smartchem Tech. Ltd., Plot

Nos. K-1, MIDC Taloja

Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr
No.

Number
of Stack

Stack

No Description of stack / source

achieved

Standards to be

1 Methanol Primary Reformer As per Schedule -lI

2 S-2  |Weak Nitric Acid plant-3 s As per Schedule -l

3 S-3 |Boiler-rA&B 1 As per Schedule -l

4 S-4  |Boiler-C 1 As per Schedule -II

5 S-5 |Boiler-D 1 As per Schedule -l
. Heat Recovery steam generator 2

. #% 1 - Attached to Gas Turbine 1 1 A5 e Schitsiome <1
Heat Recovery steam generator 3

1 o< 2 - Attached to Gas Turbine 2 i As per Schedule -1I
Heat Recovery steam generator s

- *% 5 - Attached to Gas Turbine 5 3 A% par Schediue 4

9 S-9 |DG Set (200 KVA) - IPA Plant 1 As per Schedule -l

TEE N o e o 1 |As per Schedule -l

11 S-11 |IPA Flare Stack 1 As per Schedule -lI

DEEPAK FERTILIZERS & PETROCHEMICALS CORPORATION LIMITED/CR/UAN No. MPCB-CONSENT-0000108011 (29-07-2021 01:02:20 pm)
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6.

Non-Hazardous Wastes:

Sr
No

Quantity  UoM Treatment Disposal

Type of Waste

Composting (in
1 i 2190 |Kg/Annum|house or through |Used as manure
WASTE Auth. agency)
PAPER WASTE, Sale to Auth,
2 | CARTOON T30, [KgsRanu, NA Party/ Vendor
Sale to Auth,
3 |PACKAGING WASTE | 547.5 |Kg/Annum NA Party/ Vendor
4 |INSULATION WASTE 20 MT/A Landfill CHWTSDF
Incineration/
5 |SPUN FILTERS 1 MT/A Landfill CHWTSDF

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

sr
No

Category No./ Type Quantity

UoM

Treatment

Disposal

Sale to Auth.
1 |5.1 Used or spent oil 15 KL/A Recycle Party/ Recycler/
CHWTSDF
5.2 Wastes or residues g :
2 containing ol 1L3 MT/A Incineration [CHWTSDF
Sale to Auth.
3 |18.1 Spent catalyst 48.34_ | MT/A T_i%%ﬁ’ Party/ Recycler/
peons oo CHWTSDF
33.1 Empty barrels
/containers /liners Sale to Auth
4 |contaminated with 110 Nos./Y Recycle :
hazardous chemicals Party/ CHWTSDF
/wastes
Recycle/
- 35.1 KMNO{! Sludge/ 30 MT/A Secured Sale to Auth.
Process residue Landfill after |Party/ CHWTSDF
treatment
6 |33.1 Spray Cans 50 Nos. Sale to Auth.
oy os/Y | Recycle o v CHWTSDF
7 |33.1 Used Containers | 1000 | Nos. Sale to Auth.
Y | Recyde o i/ CHWTSDE
. |17.2 Spent platinum Sale to Auth,
8 'Rhodium catalyst B [Metwnom|”  Reojcls L s
17.2 Spent / Used Sale to Auth
& |Denox catalyst (once in 3 MT Recycl B v
16 year) Y€ Iparty/ CHWTSDF
35.2 Spent ion
10 [exchange resin (DM 6 mra | | Recycle/ |Saleto Auth.
Resin) Incineration |Party/ CHWTSDF

DEEPAK FERTILIZERS & PETROCHEM
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Category No./ Type Quantity UoM Treatment Disposal

5.2 Used oil filter {(non-metallic) MT/A|Incineration| CHWTSDF

8. Conditions under Batteries (Management & Handling) Rules, 2001:

Sr
No

1 |LEAD ACID BATTERIES| 20.00 |Nos./Y Sale to Auth. Party/ Recycler

Sale to Auth, Party/ Recycler/
CHWTSDF

Sale to Auth. Party/ Recycler/
CHWTSDF

Type of Waste  Quantity UoM Disposal Path

2 Ni-Cd BATTERIES 100.00 [Nos./Y

3 | DRY CELL BATTERIES | 100.00 |Nos./Y

Specific Conditions for used Batteries:

i. The applicant shall ensure that used batteries are not disposed of in any manner
other than by depositing with the authorized dealer/ manufacturer/ registered
recycler/ importer/ re-conditioner or at the designated collection center.

ii. The applicant shall file half-yearly return in Form VIl to the M.P.C. Board.
iii. Bulk consumers to their user units may auction used batteries to registered
recyclers only.

9. Conditions under E-Waste Management:

Sr No Type of Waste Quantity UoM Disposal Path
1 |E- Waste 2.00 |MT/A| Sale to Auth. E-waste Handler/ Recycler
10. Treatment and Disposal of Bioﬁme;{i_t‘;a_.‘l wQsige generated to CEMWTSDF:

Quantity

Sr.No Category Type of Waste not to Segregation  Treatment

exceed Color coding & Disposal
(Kg/M)

Yellow colored non-
1 Yellow a) Soiled Waste | 20.00 | chlorinated plastic | CBMWTSDF
bags or containers

Contaminated Red colored non
2 Red waste 5.00 chlorinated plastic | CBMWTSDF
(Recyclable) bags or containers
; Puncture proof,
3 White Waste sharps 5.00 Leak proof, tamper CBMWTSDF

(Translucent) |including Metals broof container

Puncture proof &
leak proof boxes or
4 Blue a) Glassware 20.00 containers with | CBMWTSDF
blue colored

marking.

11. The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

12. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

DEEPAK FERTILIZERS & PETROCHEMICALS CORPORATION LIMITED/CR/UAN No. MPCB-CONSENT-0000108011 (29-07-2021 01:02:20 pm) Page 4 of 12
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13.

14.

15.

16.

17,

Industry shall send effluent to ETP of M/s Smartchem Tech. Ltd., Plot Nos. K-1, K-1
Part-1, K-1 Part-2, MIDC Taloja for treatment to achieve Consented standards.
Industry will be held jointly and severally responsible for operation and maintenance of
the ETP and, in case, if JVS results exceeds Consented standards, then both unit i.e.
M/s Deepak Fertilizers & Petrochemicals Corporation Ltd. and M/s Smartchem
Technologies Limited will be held equally & jointly responsible.
Industry shall comply with the conditions stipulated in interim directions on
17.09.2020.
Industry shall comply with the conditions stipulated in the Environment Clearance dtd.
24.02.2006.
PP shall submit/extend the existing BG of Rs. 25.0 Lakh towards compliance of consent
conditions
For and on behalf of the
Maharashtra Pollution Control Board.

(AshoE Shingare 1as),

Member Secretary
Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type
1 500.00 MPCB-DR-4532 23/02/2021 |NEFT
2 2510990.00 |MPCB-DR-4780 31/03/2021|RTGS

Consent to Operate fees of Rs. 35,90,100/- paid vide TXN1705000748 dtd.
08.05.2017 for application UAN No, 0000026241 is adjusted for this
application. Also, additional Consent to Operate fees of Rs. 39,26,127/- for
this application is adjusted from: 1e balance fees of Rs. 2,25,98,920/- of
Consent No. Format 1.0/CAC/UAN No. 0000094852/CR-2011001174 dtd.
24,11.2020. Consent fees of Rs. Rs. 1,21,35,500/- is adjusted for M/s
Smartchem Technologies Ltd., Plot No. K-1, K-1 Part-1 & K-1 Part-2
(Application UAN No. 0000108040) & Consent fees of Rs. 65,35,756/- is
adjusted for M/s Smartchem Technologies Ltd., Plot No. K-7 & K-8
(Application UAN No. 0000107922). Balance Consent fees of Rs. 1,537/~ will
be considered at the time of next renewal.

Copy to:

1. Regional Officer, MPCB, Navi Mumbai and Sub-Regional Officer, MPCB, Taloja
- They are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB,Sion, Mumbai

3. CC-CAC Desk- for record & website updating purpose.

DEEPAK FERTILIZERS & PETR
/QMS.PO§_F02/00
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SCHEDULE-]
ition r ti

1. Al As per your application, you have proposed to send 1515.86 CMD industrial
effluent to ETP of M/s Smartchem Tech. Ltd., Plot Nos. K-1, K-1 Part-1, K-1 Part-2,
MIDC Taloja having designed capacity of 4800 CMD comprising of Process Waste
Collection Tank, Collection Tank (Phosphatic Effluent), Reaction Tank-l, Clari-
flocculator, Collection Tank (IPA Effluent), Aeration Tank (IPA Effluent), Clarifier
(IPA Effluent), Reaction Tank-1lA, Reaction Tank-IlA, Ammonia Stripper-l Collection
Tank, Reaction Tank-ll, Denitrification Tank (Stage-l), Denitrification Tank (Stage-
1), Clarifier, Denitrification Tank (Stage-Il), Clarifier, Denitrification Tank (Stage-Il),
Clarifier, Dissolved Air Floatation (DAF), Final Polishing Tank.

B] The Applicant shall operate the effluent treatment plant (ETP) to treat the trade
effluent so as to achieve the following standards prescribed by the Board or
under EP Act, 1986 and Rules made there under from time to time, whichever is

stringent:

Sr.No Parameters cead 1 ol et Tor
(1) |pH 6.5 to 8.5
(2) |Oil & Grease 10
(3) [BOD (3 days 27°C) 100
(4) |Total Suspended solids 100
(5) |COD 250
(6) |TDS _ 2100
(7) |Ammoniacal NitrogenasN- | 50
(8) |Total Kjeldhal Nitrogen (TKN)as'N 75
(9) |Free Ammoniacal Nitrogen as N 4
{10) |Fluoride as F 10
(11) |Dissolved Phosphate as P 5
(12) [Nitrate Nitrogen as N 20

C] The treated effluent shall be discharged into CETP for further treatment &
disposal through ETP of M/s Smartchem Tech. Ltd. after confirming above
standards.

2. A] As per your application, you have proposed to send 51.5 CMD domestic effluent
to ETP of M/s Smartchem Tech. Ltd. for treatment & disposal.

B] Industry shall comply prescribed standards & disposal path as prescribed at Sr.
No. 1 B & C of schedule I

3. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.
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The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Water consumption quantity

Sr. No. (CMD)

Purpose for water consumed

Industrial Cooling, spraying in mine pits

L. lor boiler feed Seanis

2. Domestic purpose 56.00
Processing whereby water gets polluted

3. & pollutants are easily biodegradable 1024.20
Processing whereby water gets polluted

4, & pollutants are not easily 0.00
biodegradable and are toxic

5. Gardening 0

The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/

No.

Stack

1. As per your application, you have provided the Air pollution control (APC) system and erected
following stack (s) to observe the following fuel pattern:

APC System
Source provided/prop Height(in

osed

Environmental Clearance/ CREP guidelines.

SCHEDULE-1I

Stack

mtr)

Type of
Fuel

Content(in %)

Pollutant Standard

Methanol Natural 400

S-1 | Primary Stack 30.00 |[gas 1946 NO2 3

Reformer Kg/Hr Mg/Nm
Weak

! Nitric 400

S-2 Acid Scrubber 60.00 - NO2 Ma/Nm®
plant-3

NATURA NOX 350

| Boiler-A GAS Mg/Nm’

S-3 &B Stack 30.00 2221 o

Kg/Hr PM Mg/Nm®

NATURAL NOx M3,5N°m=

54 | Boiler-C Stack 30.50 |GAS 444 g

Kg/Hr 10

E Mg/Nm®

NATURAL NOX 350

s5 |BOILER-D|  stack 63.00 g’ﬁ i i

10

Kg/Hr PM | mgNm?

DEEPAK FERTILIZERS & PETROCHEMICALS COR
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APC System Stack
Source provided/prop Height(in
osed mtr)

Stack

Type of Sulphur

Fuel | Content(in %) Pollutant Standard

No.

Heat
Recovery 350
steam NATURAL NOx Mg/Nm’
e generator GAS
5-6 1- Stack 30.00 1331 -
Attached Kg/Hr PM 10
to gas Mg/Nm’
turbine 1
Heat
Recovery NOX 350 .
steam NATURAL Mg/Nm
v generator GAS
S-7 2. Stack 30.00 1331 -
Attached Kg/Hr PM 10
to gas Mg/Nm’
turbine 2
Heat i
Recovery 50
steam NATURAL NOX | mg/Nm?
o | generator GAS
5-8 5. Stack 30.00 1534 -
Attached Kg/Hr PM 10
to gas Mg/Nm’
turbine 5
DG Set | Stack of height ;
5-9 | (200KVA) | 3 mtrsabove | 3.00 '3gli§$r 1 T .5
- IPA Plant roof e el
DG Set s A
(1000 | Stack of height 4 DIESEL 80
S-10 KVA) - | 6.5 mtrs above 6.50 166.66 1 S02 Ka/Da
Methanol roof Kg/Hr gruay
Plant
IPA Flare
Stack NATURAL
S-11 | (Burning Stack 65.00 |GAS1.84 - - -
shall be Kg/Hr
smokeless)

The Applicant shall provide Specific Air Pollution control equipments as per the conditions of EP
Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines.

The Applicant shall obtain necessary prior permission for providing additional control equipment
with necessary specifications and operation thereof or alteration or replacement/alteration well
before its life come to an end or erection of new pollution control equipment.

The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological Improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

Conditions for Flares:

1. Gas must be flared using “green burn” technologies to ensure full and effective incineration.
These technologies include using the optimum size and number of burning nozzles,
introducing additional air, or using steam to enhance the incineration,

2. The flare must have a flame present at all times when emissions may be vented. The
presence of a pilot flame shall be monitored using a thermocouple or equivalent device.

DEEPAK FERTILIZERS & PETROCHEMICALS CORPORATION LIMITED/CR/UAN No. MPCB-CONSENT-0000108011 (29-07-2021 01:02:20 pm)
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3. Flare stacks to be monitored remotely through a closed-circuit television (CCTV)
camera at all times to avoid smoky flare. Smoke emissions during gas flaring
must be minimized through effective liquid separation and recovery. Flares must
be smokeless and efficient so that ambient air quality criteria are not violated.

4. Emissions of acid soot from flaring should be prevented at all times and all
emissions should be free from offensive odors.

5. Unconfined combustion during flaring is prohibited (for example, burn pits,
refuse, or waste disposal).

6. Industry shall monitor the quality and the volumes of gas vented at each point of
venting for flaring. Industry shall keep, and make available, logs of all flaring
activities and include the time, duration, and, as far as is practical, volumes of
substance recovered and volumes of substances flared.

SCHEDULE-1II
Details of Bank Guarantees:

Consent

(C2E/ Amt of BG ' Submission
Ccz20 Imposed Period
JC2R)

sr.

No Compliance Validity

Period Date

Purpose of BG

Towards O&M of
pollution control
| systems and
1 C2R 2500000 | Within 15 days it 31.03.2026 | 31.07.2026
compliance of the
Consent conditions

BG !;'q[feit_ur_g History

Amount of
BG
imposed

Amount of Reason of
BG BG
Forfeiture Forfeiture

Submission Purpose
Period of BG

€0 Consent

{C2E/C20/C2R)

NA
BG Return details
Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned
NA

SCHEDULE-IV
General Conditions:

Consumers or bulk consumers of electrical and electronic equipment listed in Schedule
| shall ensure that e-waste generated by them is channelised through collection centre
or dealer of authorised producer or dismantler or recycler or through the designated
take back service provider of the producer to authorised dismantler or recycler

Bulk consumers of electrical and electronic equipment listed in Schedule | shall
maintain records of e-waste generated by them in Form-2 and make such records
available for scrutiny by the concerned State Pollution Control Board

Consumers or bulk consumers of electrical and electronic equipment listed in Schedule
| shall ensure that such end-of-life electrical and electronic equipment are not admixed
with e-waste containing radioactive material as covered under the provisions of the
Atomic Energy Act, 1962 (33 of 1962) and rules made there under;

DEEPAK FERTILIZERS & PETROCHEMICALS CORPORATION LIMITED/CR/UAN No. MPCB-CONSENT-0000108011 (29-07-2021 01:02:20 pmj
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4. Bulk consumers of electrical and electronic equipment listed in Schedule | shall file
annual returns in Form-3, to the concerned State Pollution Control Board on or before
the 30th day of June following the financial year to which that return relates. In case of
the bulk consumer with multiple offices in a State, one annual return combining
information from all the offices shall be filed to the concerned State Pollution Control
Board on or before the 30th day of June following the financial year to which that
return relates.

5. The Energy source for lighting purpose shall preferably be LED based

6. The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant

7. Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry shouid provide acoustic enclosure for control of noise, The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosurefroom and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer,

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance'in the surrounding area due to operation of
D.G. Set. e

h) The applicant shall comply with the notification of MOEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

8. The applicant shall maintain good housekeeping.

9. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

10. The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

11. The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the factory premises.

12. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

13. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

14. The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

DEEPAK FERTILIZERS & PETROCHEMICALS CORPORATION LIMITED/CR/UAN No. MPCB-CONSENT-0000108011 {29-07-2021 01:02:20 pm) Page 10 of 12
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15. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

16. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

17. The PP shall provide personal protection equipment as per norms of Factory Act

18. Industry should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly.

19. Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

20. The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

21. The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall go to incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on
incineration and landfill site/environment.

22. An inspection book shall be opened and made available to the Board's officers during
their visit to the applicant.

23. Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (www.mpcb.gov.in).

24. Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream of the terminal manholes. No effluent shall find its way other than in
designed and provided collection system.

25. Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

26. The industry should not cause any nuisance in surrounding area.

27. The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

28. The‘industry shall create the Environmental Cell by appointing an Environmental
Engineer, Chemist and Agriculture expert for looking after day to day activities related
to Environment and irrigation field where treated effluent is used for irrigation.

DEEPAK FERTILIZERS & PETROCHEMICALS CORPORATION LIMITED/CR/UAN No. MPCB-CONSENT-00001 "
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29.

30.

31.

32.

33.

34.

35.

36.

31.

The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board’s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as 5-1, 5-2, etc. and these
shall be painted/ displayed to facilitate identification.

The industry should comply with the Hazardous and Other Wastes (M & TM) Rules,
2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other
Wastes (M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th
June of every year.

The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

The applicant shall bring minimum 33% of the available open land under green
coverage/ plantation. The applicant shall submit a yearly statement by 30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions.
The firm shall submit to this office, the 30th day of September every year, the
Environment Statement Report for the financial year ending 31st March in the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992.
The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment. ¥
The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).
The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.
For and on behalf of the
Maharashtra Pollution Control Board.

Y.

(Ashok Shingare IAs),
Member Secretary
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o MAHARASHTRA POLLUTION CONTROL BOARD
- Regional Office - Navi Mumbai
2 gty |

Sector-11,C.B.D.Belapur

Visit us at - htpp//mpcb.gov.in Navi Mumbai 400 614

e-mail : ronavimumbai @ mpcb.gov.in
No. MPCB/Restart/ 072.c Yy = ey “Date: 30/09/2022
To, il
M/s. Smartchem Technologies Limited,

Plot No. K-1, K-1(Part-1), K~1(Part-2), NIDC Taloja,
Tal. Panvel, Dist. Raigad.

Sub}e_c:!: Conditional Restart Directions under section 33A of the Water (P&CP) Act, 1974 and
under section 31A of the Alr (P&CP) Act, 1981, Reg...

Ref: 1. Consent issued by M.P.C. Board to your industry valid up to 31/03/2026.
2 Directions issued by Board 20.09.2022.
3. Request letter submitted by Industry for issuance of Restart Directions.
4. Visit of Board officlals to the indusfry on 26.09.2022.
5. Visit of Deputy Director, DISH to the industry on 24.09.2022.
6. Approval for received from HQ on 29.09.2022 .

This has ref. to the above subject vide ref.no. 02 directions issued by the Board, for various non-
compliances and subsequent your request letter received to the Board vide ref. no.03 above in respect
of withdrawal of directions vide ref.no. 02.

As per industries request letter, Sub-Regional Office, Taloja has re-visited the' _industry and
submitted compliance made by the industry along with his recommendations for conditional restart.
Same has been recommended by this office to higher authority of the Board for further necessary
approval.

The Board authority has considered and approved the restart proposal, subject to the following

terms and conditions;
1. You shall comply with the directions issued by Board on 20.09.2022 vide ref. no. 02.

2. -You shall provide auto level control pumping arrangement on storm water drainage system to
control discharge of any kind of effluent leading to Kasardi River.

3. You shall operate and maintain all Air Pollution Control (APC) systems round O'clock.

4. You shall take all necessary care to avoid fugitive emissiog_i smell nuisance in surrounding
area. |

5. You shall operate and maintain Effluerit Treatment Plant (ETP) round O'clock and to achieve

- prescribed standards limits.

6. You shall submit fresh Bank Guarantee of Rs. 50 Lakh in favor of Regional Officer, MPC
Board, Navi-Mumbai within period of 07 days towards the compliance of the above conditions,
Directions & Consent Conditions.

In case, you fail to cqmply with the above directions, the Board will have no option rather than
mn:?su; further sai\ppr%;;rlatez glr:cgogs as deem fit under the provisions of Water (P. & C. P.) Act, 1974
under the provisions of Al (P. & C. P) Act, 1981 & Hazardous Waste (MH & T \ended
time to time, which may please be noted. : o e o

This hag issued with the approval of competent authority of the Board.

(D. B. Patil)

Copy submitted for favor of information to: Regionel Ofticer, Navt Muwbal

1. Member Secretary, MPCB, Mumbai
2. Regional Officer (HQ), MPCB, Sion, Mumbai
3. Law Officer (P &L Divn.), MPCB 3

Copy to:
_&(b-Regional Officer, Taloja:- He Is directed to serve th =
* compliance and submit report in time. ese directions in person, ensure the
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DEEPAK FERTILISERS
AND PETROCHEMICALS
CORPORATION LIMITED

DFPCL-K1/EHS/Env/2023-24 /05 26-07-2023

Sub-Regional Officer,

Maharashtra Pollution Control Board,
Raigad Bhavan, 7*" floor,

CBD, Belapur, Navi Mumbai-400 416.

Sub: Response to the recommendation of the final Report by Committee formed by NGT vide its order dated
16.09.2022.
Ref: Your final report based on visit to our establishment on 07/12/2022 & 08/12/2022.

. Dear Sir,

We are submitting the latest status of actions plans submitted wrt to the above final report submitted by the Hon’ble
Joint Committee, in connnuatlon \mth our prewous submusston dated 22"" March 2023.

ISN ‘ Point = : Oursubmls_slon

Pt} o ——— [ o

= 8 The industry to explore effluent Please refer to the referred report
l ! source reduction practices in |
; nitrogen and  phosphorous i, Table 20 in Page 24 of 39: - Analysis of Results of Grab effluent samples |
l . streams. Also, to carry out of inletof ETP and Final Outlet of ETP.

adequacy assessment of the ETP
; i through a reputed Govt. ‘ We observe that the titles of the columns, i.e., “ETP outlet” got swapped
l institute / Govt. Engg. Collage =~ with “ETP Inlet “in the report. This can be noted from the actual values
. and accordingly augment the i of the sample analysis reported Considering the swapping as a |
i i unit operations / unit processes typographical error — we request you to kindly treat that our ETP outlet
i | of the ETP to achieve the MPCB | samples are well within the limits as prescribed by the MPCB authorities.

' | prescribed discharge standards parallel samples were collected during the Joint Committee visit and |
‘ :EOfTKN. . analysed at an independent MoEF approved laboratory is herewith |

. ‘ ' enclosed Annexure-1 as evidence of proof that our Company’s efﬂuent
i | sample demonstrates compliance to MPCB prescribed standards.

| However, we would like to submit our action plans for the given'
I ' recommendations as follows: -

| 1. Solid Recovery Project with investment of Rs 20 crore: In this ‘
nutrient rich effluent (N & P) from AN & ANP plant will be treated
through UF, RO, MEE to recover the nutrient and recycle the
: : water. This project will help recycle about 700 CMD of water and '
{ about 7.5 MTPD of nutrient (N & P). The project will come in
| operation into by Sep-24. This project will significantly reduce
i L | the TKN and P from the effluent (Annexure 2).
! ! E 2. We have already Issued Purchase Orders to M/S. SSP Pvt Limited

: in this regard. We are herewith enclosing the Project Bar Chart

for the same. Target Date to omplete Sept. 24 (Annexure 3)

=
Sl ot s meam T b 1 o e = e

(%) W

/ Y
FACTORY : Plot k-1, MIDC Industrial Area, Taloja 426708, Dist. Ra1gad /

Tel : +91 22 5068 4000

CORPORATE OFFICE : Sai Hira, Survey No. 93, 25/ Al and 25 / B1, CT5-1130, Mundhwa Ghorpadi Road, Mundhwa, Pune - 411 036
Tel.: 020-6645 8000  Website : www.dfpcl.com CIN: L24121MH1979PLCO21360
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DEEPAK FERTILISERS
AND PETROCHEMICALS
CORPORATION LIMITED

! | On the Adequacy Assessment of ETP through reputed government

| f institute, as informed in our letter dated 22.03.22 we have carried out
: Adequacy Assessment from 11T, (Annexure-4) Mumbai and we are
: currently implementing the recommendations from the study.

Following are ongoing project based on IIT study recommendations.

a) Optimization of DM water operations: Our major volume of water is |
' used in DM water process. To optimize the DM plant operations, we
started treating the MIDC water in raw water polishing unit before
sending it to DM plant. This resulted in saving of 500 CMD water and
contributed to a Reduction of regeneration cycle frequency to % b.
and reduction in use of chemicals for regeneration, thus resulted in
reduction of ETP load & treatment chemicals — Status - Completed.

b) 300 CMD phosphatic stream from IPA can be processed and further
i used in NPK manufacturing as feed water.

This project is done at an investment of Rs 1.0 crore. This project was
awarded to M/S. Thermay, India.Target date to complete by March
24. Enclosed copy of the work order {Annexure — 5)

A o, e LIl = R ; e e
] TThe industry should ensure } * We reiterate that our Boiler D and Heat Recovery Steam :
periodic O&M of installed APCDs Generator—2 (HRSG) are using natural gas which is the cleanest |

i to the stacks of Boiler—D and | fuel that is available. In this regard the MoEF&CC vide their

{ HRSG — 2. Gazette Notification dt. 29-Jan-18 has notified that the industrial

boilers using Natural Gas as fuel need not monitor PM and should |
only conform to the stack height criteria notified vide G.S.R.
176(E), dt. 02-Apr-96.

| Hence installation of Air Pollution Control Devices (APCD) not !
| ; envisaged. However, the emission standard of 10 mg/Nm3 PM ;

| [ : was mentioned by MPCB in their Consent dt. 20 Aug 2021.
]

These stacks are continuously monitored to ensure that there is no
emission from these stacks which will exceed the consented limits.!

: To substantiate the same, we are attaching herewith MOEF
' approved 3™ party laboratory’s monthly monitored reports as
Annexure - 6, which reconfirms ‘that PM emissions are well .
within the limits. i

FACTORY : Plot K-1, MIDC Industrial Area, Taloja 410 208, Dist. Raigad

Tel : +91 22 5068 4000

CORPORATE OFFICE : Sai Hira, Survey No. 93, 25 / Al and 25 / B1, CTS-1130, Mundhwa Ghorpadi Road, Mundhwa, Pune - 411 036
Tel.: 020-6645 8000  Website : www.dfpcl.com CIN : L24121MH1979PLCO21360



| construction of guard tank /
' pond for collection of storm
i | water and its subsequent usage
| of storm water for the utility and
. ancillary activities.

4. | Taking into consideration of
* safety and space congestion, the
i industry should store all

| hazardous  wastes in a;

" designated  and covered
| | common facility / shed instead
: . of storage of different hazardous
' waste within concerned plant /

process sheds. The industry

, should augment the existing

¢ hazardous waste storage shed of

: adequate capacity.

|

3. 'industry  shall  consider

500

DEEPAK FERTILISERS
AND PETROCHEMICALS

CORPORATION LIMITED

| To revamp existing drains, I.e., storm drains and process drains.

We have appointed M/s Tata Consulting Engineers (TCE) for re-designing
, the drain system, for which we have committed a financial investment
" of Rs 1.25 crore. Copy of work order is attached herein as Annexure—7.
'! Based on the M/s TCE's project report recommendations we will be able
to address issues. As our manufacturing complex is running with multiple
plants and products, it is a challenge to execute this project and thus will
take little longer to take care of complexities and every likely that
monsoon may slow down the work by 4-5 months. We envisage to
- complete this project by March-25. Request you to kindly extend the
‘* completion and hope you will also understand and agree with us.

Currently the TCE team is at site working on the project.

Fl\;a-hagg“ m.ér-l-tof gener:;g:_lw ';l-g';t‘ioumaste:

We generate following category of hazardous waste with their consented ‘

quantities.
i« Spent oil 95MTPA
*  Spent Catalyst 136 MTPA
| = Oil residue / rags 3.9 MTPA
* Filters 30 No./A

i * Emptydrums / barrels /liners 225 MTPA

: Spent catalyst are generated during annual shutdowns only and are

, disposed-off. Used oil drums are stored near ammonia oil skimmer pit as

| central place with proper shed. These drums are picked on monthly basis
by the recycler.

i :
! Balance waste categories which are minor in quantity includes chemical -

" drums, filters, contaminated cotton waste etc.

|« Forthis we already have a centralized shed of about 10 X 10 m2. We.

plan to develop an additional storage area of 10 X 10 m2 with an

Annexure - 8. This expansion will be completed by Mar-24,

i — v - == i o

investment of Rs 0.28 Crore. The drawing for the same is enclosed as'

FACTORY : Plot K-1, MIDC Industrial Area, Taloja 410 208, Dist. Raigad

Tel : +91 22 5068 4000

CORPORATE OFFICE : Sai Hira, Survey No. 93, 25 / Al and 25 / B1, CT5-1130, Mundhwa Ghorpadi Road, Mundhwa, Pune - 411 036
Tel.: 020-6645 8000  Website : www.dfpcl.com CIN : L24121MH1979PLCO21360
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DEEPAK FERTILISERS
AND PETROCHEMICALS
CORPORATION LIMITED

[s. I_There are oramental /aesthenc We have total plants 13,809 tn5|de our Factory premlses. m which about
l ! plants within the premises. Since . 600 nos. are ornamental / aesthetic plants.

| planation within the chemical |

unit plays different role hence . J | : PR e o with |
Tsuggested that the company . We started gap planation as suggested with local species of trees a

| sl comsidar: an ladition | financial commitment of Rs. 0.05 crore (approved budget) and will |
B q d al ¢ hp g d | complete total activity by Dec-23. Letter written to Maharashtra state — |
| FIPIIING S T NERTITY FForest Dept experts for needful guidance in this regard attached herein
iw'th suitable  plants  in | ax Ao 9.
consultation with Botany expert ; |

| / forest department. The action -
| plan with time schedule shall be | In addition to this we have planted 22,222 trees on 50-acre degraded |

submitted to MOEFCC / MPCB i f:r:s;larf:fd at Vill.age'D_h.aw‘:ii Ioc:?t:d Sﬁkm a\-"TV from i<:ur c:m::l:x a: :: |
' within a month from the receipt | 3dded @ orestation initiative with a financial commitment of Rs. 1. ;
. J | ot thn report i crores. This is like additional 15% of GB development in addition to our !

~ J.. . . _ _ _. _. _ |34%+cBdevelopedinand around our complex (Annexure 10).

i

Being largest and oldest organization in Taloja MIDC area, we are committed and own the responsibility for control
of pollution for the protection of environment and community. As part of this commitment, we assure you that we
will continue to run our plants and operate our processes including pollution control systems such that there will be
no exceedance as per consented parameters and keep your office updated about the above developments.

Thanking you.
Yours Truly,

For Deepak Fertilisers and Petrochemicals Corporation Limited,

Dinesh Pratag’Sifigt »#\

EVP-Operations

Encl.: - Annexures 1- 10

FACTORY : Plot K-1, MIDC Industrial Area, Taloja 410 208, Dist. Raigad

Tel : +91 22 5068 4000

CORPORATE OFFICE : Sai Hira, Survey No. 93, 25 / Al and 25/ B1, CTS-1130, Mundhwa Ghorpadi Road, Mundhwa, Pune - 411 036
Tel.: 020-6645 8000  Website : www.dfpcl.com CIN : L24121MH1979PLCO21360
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Chemical Industries in MIDC Taloja
Sr. |Industry Name Address Sector
No.
Chemspec Chemicals Pvt. Ltd. Plot No. 3-C , MIDC, Taloja Bulk drug
1
ENKI Life Science Ltd., (formerly |Plot No. W 33, MIDC Taloja Bulk drug
known as Sharon Biotech Ltd)
2
FLAMINGO E-28 , Taloja Bulk Drug
PHARMACEUTICALS LIMITED
3
FLORA DRUGS & Plot No. 88, New Chemical Zone, Bulk Drug
4 |PHARMACEUTICALS MIDC Taloja
5 |Marvel Drugs Pvt Ltd Plot no. W-24,MIDC,Taloja Bulk Drug
Medigraph Pharmaceuticlas Pvt Plot no.J-46 MIDC Taloja Bulk Drug
6 |Ltd
Sharon Bio-Medicine Ltd. L-6 , L-6, MIDC-Taloja, Panvel Bulk Drug
(Formerly known as Stonewood
Cem-Fab Pvt. Ltd.)
T
ULTRA TECH INDIA LTD 25 26 |24, 25, 26, MIDC Taloja Bulk Drug
8
9 [V.V.L Pharma Pvt. Ltd MIDC Taloja Bulk Drug
Viyash Life Sciences Private Plot NO. 1A/2 & 1A/3, MIDC Taloja |Bulk Drug
10 |limited
Mumbai Waste Management Ltd |P-32, MIDC Taloja, Panvel CBMWTSDF
11
Taloja CETP Co. Op Society Ltd |P-24 & G-8 , MIDC, Taloja CETP
12 |(CETP)
A.S.A Enterprises Plot No. 80, MIDC Taloja, Dist. Chemical
13 Raigad
AARSHA CHEMICALS PLOT NO 17/27 , TALOJA Chemical
PRIVATE LIMITED INDUSTRIAL AREA, M.I.D.C.,
14 TALOJA
Abhinandan Rasyan Pvt. Ltd. Plot No. J-54, MIDC Taloja Chemical
15
16 |Acrylindia Synthetics L-89, MIDC Taloja, Panvel Chemical
17 |Akash Purochem Pvt Ltd W-67 , Taloja Chemical
18 |Alkem Laboratories Ltd. Plot No .C-17/7, MIDC, Taloja Chemical
19 [Alkem Labratories Limited C-6/1,C-6/2, MIDC, Taloja Chemical
Altaroma Chemicals Pvt. Ltd. Plot No. W-71, MIDC, Taloja. Chemical
20 Dist.Raigad, Pin Code-410 208
21 |Anmol Chemicals MIDC Indl. Area Taloja Chemical
22 |Arsha Chemicals Pvt Ltd 17/27 , MIDC Taloja Chemical
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Chemical Industries in MIDC Taloja

Sr. |Industry Name Address Sector
No.
Azeocryst Organic Pvt Ltd Plot no-34, New Chemical zone, Chemical
23 MIDC-Taloja
Bhavna Laboratories Pvt Ltd MIDC Taloja Chemical
24
25 |Breeze Chemicals (P) Ltd Plot no.J-68 , MIDC, Taloja Chemical
Chemexcel Industrial Chemicals |MIDC, Taloja Chemical
26
27 |Chetnal Industries W 41, MIDC Taloja, Dist. Raigad Chemical
Cognizant Chemical Pvt. Ltd. Plot No. W-216 (A), MIDC Taloja Chemical
28 Indl. Area, Dist. Raigad
Columbia Petro Chem Pvt. Ltd. [Taloja Chemical
29
30 |Corrogard Chemicals W-64/65 (ll) , MIDC Taloja Chemical
Cyklo Pharma Chem Pvit. Ltd. G-13/11 & G-13/10, MIDC Taloja Chemical
31
32 |Deccan Steel Tubes MIDC, Taloja Chemical
33 |Deepak Nitrite Limited Plot No.K-9-10, MIDC, Taloja Chemical
Dooall Corpro (India) Pvt. Ltd. J-67 , Plot No. J-67, MIDC Taloja Chemical
34
Dorf Ketal Chemicals (1) Pvt Ltd |W-165 and J-11, MIDC Taloja Chemical
35
Dr Desas Laboratories Pvt Ltd Plot No. J-64, MIDC Taloja Chemical
36
Ducol Organics And Colours Pvt |22/2, New Chemical Zone, MIDC Chemical
37 |Ltd Taloja
38 [Dycon Chemicals Plot No. W-129 B, Taloja MIDC Chemical
39 |EBY Fasteners Plot No. 19/4, MIDC, Taloja Chemical
40 |Ekvira Fine Chem Pvt Ltd 84 , MIDC, Taloja, Indl., Area Chemical
Elementis Specialties (India) Plot No.T-29 & T- 29(Pt) MIDC Chemical
41 |Private Limited TalojaMIDC Taloja
42 |Euro Chem Industries Plot No. 90, MIDC Taloja Chemical
Eurofine Chemicals Plot No. 91, MIDC Taloja, Tal. Chemical
43 Panvel, Dist, Raigad
44 |Fiabila India Ltd. V-16,MIDC, Taloja Chemical
Fine Finish Organics Pvt. Itd Plot No. 76, New Chemical Zone, Chemical
45 MIDC Taloja
Fine Finish Organics Pvt. Ltd 29 , MIDC Taloja Chemical
46 |(Unit No 2)
Fiza Agri and Farm Products W-185/1 , Plot No. W-185/1, MIDC |Chemical
47 |Pvt.Ltd. Taloja
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Chemical Industries in MIDC Taloja

Sr. |Industry Name Address Sector
No.
Gaiagen Technologies Private MIDC Taloja Chemical
48 |Limited
49 |Gajanan Ispat Pvt Ltd Plot No. L-117, MIDC Taloja Chemical
50 |Galaxy Surfactants Limited V-23 & Plot No-1 , MIDC, Taloja Chemical
51 |Gauri Acid Pvt. Ltd. MIDC, Taloja Chemical
52 |Health Secure () Pvt. Ltd. PLot no- C-10 MIDC Taloja Chemical
53 |Hemax Chemicals Plot no.85,Taloja MIDC Chemical
High Rise Chemical Ind. Pvt. Ltd. Plot No. 41, New Chemical Zone , |Chemical
54 MIDC Taloja
Imagico India Pvt Ltd H-26/2 , MIDC Taloja, Dist. Raigad [Chemical
55
Ind-Expo Oleochemicals Pvt Ltd J-40,MIDC, Taloja Chemical
56
57 |Industrial Water Treatment J-76 , MIDC, Taloja Chemical
JPB CHEMICAL INDUSTRIES  |New Chemical Zone, MIDC Taloja |Chemical
58 |PVTLTD
59 |Kim Chemicals B-708,Radhakrishna Complex Chemical
60 |Kim Chemicals Ltd G-13/16 , MIDC, Taloja Chemical
Kool Solutions India Pvt. Ltd. Taloja Industrial Area Chemical
61
62 [Lympro Chem Pvt Ltd W-142 B, MIDC Taloja Chemical
63 |Maco Pharma Pvt Ltd W-152 A, MIDC, Taloja Chemical
64 [Magnum Overseas (India) K-11,MIDC, Taloja Chemical
65 |Mahavir Chemicals (India) 103/104,MIDC Taloja Chemical
66 |Maja Chemicals Pvt Ltd MIDC Taloja Chemical
Mandar Chemicals Private Taloja Industrial Area MIDC Chemical
67 |Limited
Mayuresh Ventures Private PLOT NO PAP-171, MIDC TALOJA [Chemical
Limited INDL. AREA, TAL.- PANVEL, DIST.
68 RAIGAD
Memba Chem Industries Pvt. Ltd.|Plot No. 17/26 , MIDC, Taloja Chemical
69
70 |Meshka Pharma LLP MIDC Taloja Chemical
Metallurgical Products (India) Plot No. T-27, MIDC Industrial Area |Chemical
71 |Pvt. Ltd. Taloja
Mody Chemi Pharma Pvt Ltd J -39, MIDC, Taloja Chemical
72
73 |[MOLY TECH MIDC TALOJA Chemical
Morson Chemical Industries Plot No. 17/32 , MIDC, Taloja Chemical
74
75 [Mysore Ammonia Pvt Ltd J-53,MIDC Taloja Chemical

(O
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Chemical Industries in MIDC Taloja

Sr. |Industry Name Address Sector
No.

Natural Odours & Polymers Pvt |PLOT NO W 84/D, TALOJA INDL  |Chemical

Ltd AREA, MIDC, TALOJA, TAL
76 PANVEL, DIST RAIGAD

Navdurga Metals Pvt.Ltd Plot NO. 60, New Chemical Zone, |Chemical
77 MIDC Taloja

Nixon Chemicals Ltd. Plot No. 17/10, MIDC Taloja, Tal. Chemical
78 Panvel, Dist. Raigad.

Nova Transfer Pvt. Ltd. (Unit-Il) |Plot No. 17/18, MIDC Taloja, Tal-  |Chemical
79 Panvel. Dist- Raigad
80 [Nova Transfers Pvt Ltd 36 , MIDC, Taloja Chemical

Omya India Pvt Ltd Plot No T-18, Taloja MIDC, Tal : Chemical

Panvel, Dist : Raigad, Pin 410 208.

81

Owens Corning (India) Ltd Plot No. T-28, MIDC Phase I, Chemical
82 MIDC Taloja

Pest control (India) Pvt. Ltd. 38 & 39, B-38- Chemical

39,Nevada,Panvel,MIDC,Chemical

83 Zone

Performance Chemical Ltd. MIDC Taloja Chemical
84
85 |Pharma Product 62 , MIDC Taloja Chemical

Pidilite Industries Limited B-35 & 36 , MIDC Taloja, Tal- Chemical
86 Panvel, Dist-Raigad

Pidilite Industries Ltd. Plot No. 19, MIDC Taloja, Tal. Chemical
87 Panvel

Pine Resine and Chemicals Plot No. 67, MIDC Taloja, Panvel, |Chemical
88 Dist; Raigad

Polygel Industries Private Limited |Plot No. A-36, MIDC, Taloja Chemical
89 Industrial Area , Village-Pendhar

Preeti Peroxide & Polymers Plot No. W-118 B, MIDC, Taloja Chemical
90 |Private Limited
91 |[Professional Polymers Plot No. 83, MIDC Taloja Chemical

Ramdev Chemi-Pharma Pvt Ltd [H-9,MIDC, Taloja Chemical
92

RANE RAO RESHAMIA SHED W-147A, MIDC TALOJA, Chemical

LABORATORIES PRIVATE NEAR FIRE BRIGADE
93 |LIMITED

Ravi Biolife Pvt. Ltd. Plot No. C-21/9, MIDC Taloja, Tal- |Chemical
94 Panvel, Dist-Raigad.410208

Resins and Plastic Ltd Plot No. 3A, MIDC Taloja Tal-Panvel |Chemical

95
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Chemical Industries in MIDC Taloja

Sr. |Industry Name Address Sector
No.
96 |Ricinash Qil Mill Limited MIDC,Taloja Chemical
97 |Dow (India) Pvt. Ltd. Plot No. T-22, MIDC, Taloja Chemical
98 |Rupa Organics Pvt Ltd MIDC Taloja Chemical

Sahil Pharma Chemicals Pvt Ltd |V-8 , MIDC, TALOJA Chemical
99

Sai Chemicals and Intermediates |86 , MIDC Taloja Chemical
100
101 [Sairaj Organics Pvt.Ltd Plot No. 17/3 , MIDC Taloja Chemical

Satyajit Chemicals Pvt. Ltd... A-81 , MIDC,Taloja Chemical
102

Scottish Chemical Industries MIDC Taloja Chemical
103

Sharon Bio Medicines Pvt. Ltd. |W-34 MIDC Taloja Chemical
104
105 |Shree Krishna Industries Plot no.87,MIDC, Taloja Chemical

Shree Ramdev Steels Private 102,MIDC Taloja Chemical
106 |Limited

SHREE VINAYAK ORGANICS [Plot no.D-5 RD-Q-1,TALOJA MIDC |[Chemical
107 |(1) PVT LTD

Siddhartha Chemicals New Chemical Zone, MIDC Taloja, |Chemical
108

SIGMA CHEMICAL INDUSTIRES|Plot No. H-6, MIDC Taloja Chemical
109
110 |Sindhu Organics Pvt Ltd Plot No. J-61, MIDC Taloja Chemical

Sisco Research Laboratories Pvt |H-4, Taloja MIDC, Tal. - Panvel, Chemical
111 |Ltd Dist - Raigad.410208

Smitha Petrochemicals Pvt Ltd  [V-31/1 , MIDC, Taloja Chemical
112
113 [Soneka Chemicals Pvt Ltd M.I.D.C. Taloja Chemical
114 |Speb Adhesives Pvt. Ltd. Plot no-J-33, MIDC Taloja. Chemical

Speciality Industrial Polymer W-224(A) ,MIDC,Taloja Chemical
115 |Coating Pvt Ltd

Srikem Laboratories Pvt Ltd 17/24 , MIDC Taloja Chemical
116

Srishti Speciality Chemicals Pvt |W-236-D , MIDC, Taloja Chemical
117 |Ltd

Standards Acid & Chemical Plot No. V-5, MIDC, Taloja, Dist: Chemical
118 |Industries Raigad
119 |Steel And Scrap Pvt Ltd New Chemical Zone, MIDC Chemical

Sulfast Chemical Industries J-49,MIDC Taloja Chemical

120
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Chemical Industries in MIDC Taloja

Sr. |Industry Name Address Sector
No.
Sulpholane (India) Pvt Ltd PLOT NO H-20, TALOJA INDL Chemical
AREA, MIDC, TALOJA, TAL-
121 PANVEL
122 (Suvarna Additives W 176 C ,MIDC,Taloja Chemical
SVAJ Pharmaceutical Pvt. Ltd. [MIDC, Taloja Industrial Area Chemical
123
124 |Synergiaa Enterpries, J-23 & J-24 MIDC Taloja Chemical
Synergy Petrochem and Minerals |Plot No. V-30, MIDC Taloja, Tal: Chemical
125 Panvel, Dist: Raigad
Synthetic Hydrocarbons Plot No. 17/10, MIDC Taloja Tal- Chemical
126 Panvel
127 |U.K.Chemicals G-13/12 , MIDC Indl. Area Taloja Chemical
128 |Ulive Chemicals Pvt.Ltd. J-35 & 36 ,MIDC,Taloja Chemical
Universal Speciality Chemicals [MIDC Taloja Chemical
129 |Pvt Ltd.
130 |Vikas Organochem Plot No. W-216 A, MIDC Taloja Chemical
VVF (India) Limited 17/24, MIDC Taloja, Tal - Panvel, Chemical
131 Dist- Raigad
VVF India Ltd V- 41, MIDC Taloja, Tal- Panvel, Chemical
132 Dist- Raigad
Westman Chemicals Pvt Ltd Plot no.W-175 C , MIDC, Taloja Chemical
133
134 |Yash Organics W-80, MIDC Taloja Chemical
Mumabi Waste Management P-32, MIDC Taloja, Panvel CHWTSDF
135 |Limited
Coatings and Coatings (India) J-55 , P.no. J-565, MIDC, Taloja Dyes
136 |Pvt. Ltd.
D.C.Dyes & Pigments Pvt Ltd J-43 , MIDC, Taloja Dyes
137
Eskay Dyestuffs Organic Plot.No.H-25, M.1.D.C. Taloja Dyes
138 |Chemicals.
139 |INDYCHEM INDUSTRIES PLOT NO J-30 MIDC TALOJA Dyes
Keystone Dyes Chemicals Pvt. |H-15,MIDC Taloja Dyes
140 |Ltd.
Prem Dye Chem Industries Pvt  [Plot No. 17/31, MIDC Taloja Dyes
141 |Ltd
Priti Chem Intermediate Plot No. 17/30, MIDC Taloja, Tal- |Dyes
142 Panvel, Dist-Raigad
Ravi Dyeware Company Private |Plot No. G-1 3/17,18,19,20 MIDC Dyes
143 |Ltd Taloja
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Chemical Industries in MIDC Taloja

Sr. |Industry Name Address Sector
No.
Ravi Dyeware Company Private |G-10,11,12,13/1, MIDC Taloja Dist- [Dyes
144 |Ltd. Raigad
145 |Surbhi Dyes & Pigments. MIDC, Taloja Dyes
Vedant Dyestuffs and Plot No. V-28/29, MIDC Taloja Dyes
146 |Intermediates Pvt Ltd.
Vora Dyes & Pigments Pvt Ltd |51, MIDC Taloja Dyes
147
148 |Vora Pigments Pvt Ltd 50, MIDC Taloja Dyes
Deepak Fertilisers & K 1 to K-5,K-6,K-7 & k-8 MIDC, Fertilizer
Petrochemicals Corpn. Ltd. Taloja
149
Smartchem Technologies Limited [K-9 & 10Taloja Fertilizer
150
Smartchem Technologies Limited |K 1 to K-5,K-6,K-7 & k-8 , MIDC Fertilizer
151 Industrial Area, Taloja
152 |Baba Rang Udyog H-16 , MIDC Taloja HW Recycler
Balajee Rang Udyog Pvt Ltd Taloja MIDC HW Recycler
163
154 |Eureka Chemicals J-74, MIDC, Taloja HW Recycler
155 |Reteck Envirotech Pvt.Ltd. Plot No. 4-A(Part) , MIDC, Taloja HW Recycler
Shree Pushphans Chemicals Plot No. W-186 HW Recycler
156
157 |Sumitto Industries 17/6, MIDC Taloja HW Recycler
Super Petroleum Products Pvt  [MIDC Industrial Area, Taloja HW Recycler
158 |Ltd
Team Eleven Metchem Plot No. W-73 (1), MIDC Taloja Tal- |HW Recycler
159 |Technology Pvt. Ltd. Panvel
160 |Tejal Chemicals Plot no.45 , MIDC, Taloja HW Recycler
Zehron Chemicals Private Plot No. 64 Taloja Industrial Area HW Recycler

161

Limited

MIDC

Lasons India Private Limited

Plot No. C-18 & C-17/1, MIDC

Intermediate

162 Taloja, Panvel, Raigad.
Berger Paints India Limited J-90, M.I1.D.C. Taloja Paint
163
164 |BJN Paints India Ltd. Plot No. J-90, MIDC Taloja Paint
Chromaflo Technologies India Plot No. J-15,taloja Industrial Paint
165 |Pvt Ltd. Area,Tal-Panvel,Dist-Raigad
Grasim Industries Ltd (Paints Taloja MIDC Paint
166 |Division)
167 |Kataria Paints 17/12 MIDC,Taloja Paint
168 |Meki Polymers Pvt Ltd 68,MIDC, Taloja Paint
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Chemical Industries in MIDC Taloja

Sr. [Industry Name Address Sector
No.
169 [MELGIRI INKS W-60 , MIDC, Taloja Paint
170 |Nice Printing Inks Coatings MIDC INdI . Area, Taloja Paint
171 |Pinnacle Coat Inks Pvt Ltd Plot No. 92, MIDC Taloja Paint
Pioneer Paint and Varnish Co Plot No. 93, MIDC Taloja Paint
172
Sati Paints PLOT NO D-7, TALOJA INDL Paint
AREA, MIDC, TALOJA, TAL-
173 PANVEL, DIST RAIGAD
174 |Hikal Ltd Plot no.T-21,MIDC, Taloja Pesticide
| G PETROCHEMICALS LtD. Plot No.T-1&T-2 ,Taloja Industrial  |Petrochemical
Area,MIDC,Taloja,Dist:Raigad
175
AKUMS DRUGS AND TALOJA MIDC Pharmaceutical
176 |PHARMACEUTICALS LTD Formulation
M.J. Biopharma Pvt. ltd. MIDC, Taloja Pharmaceutical
177 Formulation
Precision Capsules Pvt Ltd B-13,MIDC Taloja Pharmaceutical
178 Formulation
Sanket Pharmaceuticals Pvt Ltd [W-74,MIDC, Taloja Pharmaceutical
179 Formulation
Shefa Healthcare Pvt,Ltd. Taloja, MIDC Pharmaceutical
180 Formulation
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Show Cause Notice

no. T-22 (PT), MIDC Taloja

1 M/s Svaj Pharmaceuticals Pvt.ltd., Plot no. W- [12.04.2022
28, MIDC Taloja.

2 M/s. Zirconium Chemicals Pvt Itd, Plot no. V-7, |21.07.2022
MIDC Taloja

3 M/s. Vasudha Chemicals Pvt Ltd, Plot no. H-5, 21.07.2022
MIDC Taloja

4 M/s. Mumbai Wast Management Ltd, Plot no. P- |11.08.2022
32, MIDC Taloja

5 |M/s. Ravi dyeware company Pvt Itd. Plot no. G- [11.11.2022
10,12,12/1, MIDC Taloja

6 M/s. Sonia Marine Export Pvt Ltd, Plot no. M- 11.11.2022
40, MIDC Taloja

7 M/s. Nanak Nutrition Foods, Plot No. M-57 27.12.2022

8 M/s. Sadia Marine Products, Plot No. M-73, 27.12.2022
MIDC Taloja

9  |M/s. Mumbai Waste Management (CHWTSDF), [28.12.2022
Plot no. P-32, MIDC Taloja

10 [M/s. Lason India Pvt ITd, Plot no. C-18, MIDC 15.05.2023
Taloja

11 |M/s. Vighnaharta Oil & chemicals Pvt Itd, Plot 15.05.2023
no. W-53 [l, MIDC Taloja

12 |M/s. Tejal Chemicals, Plot no. 45, MIDC Taloja  |15.05.2023

13 |M/s. Siddhivinayak Fish Metal, Plot no. V-38, 15.05.2023
MIDC Taloja

14 [M/s. Kellogg India Pvt Ltd, Plot No. L-2 & L-3, 05.06.2023
MIDC Taloja

S Proposed Directions

1 M/s Novateur Electricals & Digital Systems Pvt [10.05.2022
Itd, Plot no. G-13/4, MIDC Taloja

5 M/s. Jen Pharma Products Pvt Itd., Plot no. 40, [31.05.2022
MIDC Taloja

3 M/s. NRJ Pharmachem Pvt Itd, Plot no. W-176, [21.07.2022
MIDC Taloja

3 M/s. Dow Chemical International Pvt Itd, Plot 11.08.2022
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5 M/s. Mody Chemi Pharma Pvt Itd, Plot no. 102, |12.09.2022
MIDC Taloja (Directions)

6 M/s. Sea Crest Exports, Plot no. M-56, MIDC 12.10.2022
Taloja
M/s. Indian Oil Corporation Ltd, Plot no. T-20, 11.11.2022

74 .
MIDC taloja

g M/s. Zarhak Steel Limited, Plot no. 6-A, MIDC 23.12.2022
Taloja

9 M/s. I. G. Petrochemicals Ltd, Plot No. T-2, 23.12.2022
MIDC Taloja

10 M/s. Johnson Matthey Chemicals India Pvt ITd, |23.12.2022
Plot No. 6-A, MIDC Taloja

11 M/s. Siddhivinayak Fish Metal, Plot NO. V-38, 23.12.2022
MIDC Taloja

12 M/s. Star Fish Meal & Oil Company Ltd, Plot No. |23.12.2022
82/1, MIDC Taloja

i3 M/s. Imagico India Pvt Itd, Plot no. H-26/2, 23.12.2022
MIDC Taloja

14 M/s. Kairav Chemofrabe Industries Ltd, Plot no. |26.12.2022
V-22, MIDC Taloja

15 M/s. Sonia Fisheries Pvt ITd, Plot no. M-39, 26.12.2022
MIDC Taloja

16 M/s. Stratechem India Pvt Ltd, Plot no. J-48, 26.12.2022
MIDC Taloja

17 M/s. Rizwan Ice & Cold Storage, Plot No. M-17, |26.12.2022
MIDC Taloja

13 M/s. Deepak Nitrate Ltd, Plot no. K-9 & K-10, 26.12.2022
MIDC Taloja

19 [M/s. Tejal Chemicals, Plot No. 45, MIDC Taloja  |27.12.2022

20 |M/s. Pioneer Coats, Plot no. V-9, MIDC Taloja 27.12.2022

21 M/s. Jaysanth Impex Ltd, Plot no. 17/34 & 27.12.2022
17/35, MIDC Taloja

- M/s. Oceanglobe Container Services | Pvt Itd, 27.12.2022
Plot no. A-4, MIDC Taloja

23 M/s. Professional Polymers, Plot no. 83, MIDC  |27.12.2022

Taloja
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94 M/s. Zirconium Chemicals Pvt Ltd, Plot no. V-7, |27.12.2022
MIDC Taloja

25 M/s. VKM Foods Pvt Ltd, Plot No. M-54, MIDC 27.12.2022
taloja
M/s. Siddharth chemicals, Plot no. 66, MIDC 27.12.2022

o Taloja
M/s. Mody Chemi Pharma Ltd, Plot No. 102, 27.12.2022

27 .
MID Taloja

28 M/s. Gopani Metal Industries Pvt ITd, Plot no. C- |27.12.2022
1/1, MIDC Taloja

29 M/s. Chemspec Chemicals Pvt Ltd, Plot No. 3-C, [11.01.2023
MIDC Taloja

30 M/s. Gopani Metal Industries Pvt ITd, Plot no. C- |10.03.2023
1/1, MIDC Taloja

31 M/s. Dolphine Marine Foods and Processors 10.03.2023
(I)Pvt Ltd, Plot no. M-13, MIDC Taloja

59 M/s. Berger Paints India Ltd, Plot no. J-90, MIDC |10.03.2023
Taloja

33 M/s. Star Fish Meal & Oil Company Ltd, Plot No. |10.03.2023
82/1, MIDC Taloja

24 M/s. United Breweries Ltd, Plot no. M-1, M- 10.03.2023
1/Part, M-1/Part-1, MI-Part-1l, MIDC Taloja

35 M/s. Sea Crest Export, Plot no. M-56, MIDC 10.03.2023
Taloja

36 M/s. Siddhivinayak Fish Meal, Plot NO. V-38, 10.03.2023
MIDC Taloja

37 M/s. Ulka seafoods P Ltd, Plot no. M-34/2 & M- |10.03.2023
35, MIDC Taloja

18 M/s. Global Marine Exports, Plot no. G-2, MIDC |10.03.2023
Taloja

39 M/s. Mody Chemi Pharma Ltd, Plot No.103/ 10.03.2023
104, MID Taloja

o M/s. Quest Performatnce Additives | Pvt Itd, 10.03.2023
Plot no. L-89, MIDC Taloja

a1 M/s. Vista Processed Foods Pvt Itd, Plot no. M- [10.03.2023

75, MIDC Taloja
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Taloja,

42 M/s. Johnson Matthey Chemicals India Pvt ITd, [10.03.2023
Plot No. 6-A, MIDC Taloja
43 M/s. Ulka seafoods P Ltd, Plot no. M-79, MIDC  |10.03.2023
Taloja
a2 M/s. Kairav Chemofrabe Industries Ltd, Plot no. |15.05.2023
J-77, MIDC Taloja
45 M/s. Kairav Chemofrabe Industries Ltd, Plot no. |16.05.2023
V-22, MIDC Taloja
Interim Directions
M/s. Jen Pharma Products Pvt Itd, Plot No. 40,
1 MIDC Taloja 20.06.2022
5 M/s. Technova Imaging Systems Pvt Ltd, Plot 11.11.2022
no. E-1,2 & 3, MIDC Taloja
3 M/s. Sonia Marine Export Pvt Ltd(Sonia
Fisheries) , Plot No. M-40, MIDC Taloja 05.12.2022
M/s. Ravi Dyeware Company Pvt Itd, Plot no. G-
. 10, 12, 13/1, MIDC Taloja RSt
" Nl/s.. Sea Crest Exports, Plot No. M-56, MIDC 26.12.2022
Taloja
6 M/s.‘ Lason India Pvt LTd, Plot no. C-18, MIDC 10.07.2023
Taloja
e ~ Closure Directions -
1 M/s Sagarkala Chemlcals Pvt Itd, plot no. 56 22.04.2022
Taloja MIDC
2 M/s. Hikal Ltd, T-21, MIDC Taloja 22.04.2022
3 M/s. Hikal Ltd (Executive Engineer MSEDCL, 10.05.2022
MIDC Taloja, Vashi NM & Executive Engineer
Water Supply Department MIDC Taloja (Not to
Disconnect Electricity)
4 M/s. BEGG Cousland Pvt Itd., Plot no.27, Taloja |19.05.2022
MIDC
5 M/s . Svaj Pharmaceutical Pvt Ltd., Plot no. W- |08.06.2022
28, MIDC taloja
6 M/s. Scottish Chemical, Plot no. J-79, MIDC 22.09.2022




514

7 M/s. Smartchem Technologies Ltd, Plot no.K-1, [20.09.2022
K-1(Part-1), K-1 (Part-2), MIDC taloja
8 |M/s. Vighnaharta Oils & Chemicals, Plot No. W- |23.09.2022
53 (ll), MIDC Taloja, Tal.-Panvel, Dist.-Raigad
9 Ms. Tejal Chemicals, Plot No. 45, MIDC Taloja 10.07.2023
10  [M/s. Kairav Chemofarbe Chemicals, Plot No. J-7710.07.2023
11 |M/s. Manisha Chemicals, V-6, MIDC Taloja 10.07.2023
12 |M/s. Siddhivinayak Fish Meal, Plot No. V-38, MID{10.07.2023
"""""" e _ Directions to MIDC and CETP : i
M/s KDC Aqua (JV), CETP Taloja Operator, 12.08.2022
1 B/501, Sunvision Classic Opp ING Vyasya Bank,
Hanuman Road, Vile Parle E, Mumbai
2 |M/s. Deputy Engineer, MIDC Taloja 12.08.2022
3 M/s. Mumbai Waste Management Ltd, Plot no. [11.11.2022
P-32, MIDC Taloja
4 |M/s. Executive engineer, MIDC Taloja 17.11.2022
5  |M/s. Executive engineer, MIDC Taloja 28.11.2022
6  |M/s. Executive engineer, MIDC Taloja 27.12.2022
7 |Executive Engineer MIDC Taloja, Panvel 21.04.2023
8 Taloja CETP Co op hsg soc 12.08.2022, Plot no. P-{24.04.2023

24 & G-8, MIDC Taloja.
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